377

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 799 OF 2023

IN THE MATTER OF:

RITISHA GOND ....APPLICANT
VERSUS
UNION OF INDIA & ORS ....RESPONDENTS
INDEX
S.No. Particulars Pg No.
1. Response to Joint Committee Report dated

13.05.2024 on behalf of Respondent Nos.
17 and 19, with Affidavit

2. ANNEXURE R-1
Copy of Mining Lease Deed, granted in
favour of Respondent No. 17

3. ANNEXURE R-2

Copy of Environmental Clearance dated
01.07.2022, granted in favour of
Respondent No. 17

4. ANNEXURE R-3 [COLLY]

Copies of No Objection Certificates,
granted by the forest officials in respect
of land over which lease has been
granted to Respondent No. 17

5. ANNEXURE R-4
Copy of Consent to Operate issued in
favour of Respondent No. 17
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6. . ANNEXURE R-5 [COLLY]
Copies of permissions granted to
Respondgpt No. 17 by DGMS

7. ANNEXURE R-6
Copy of Mining Lease Deed, granted in
favour of Respondent No. 19

8. ANNEXURE R-7
Copy of Environmental Clearance dated
10.11.2014, granted in favour of
Respondent No. 19

9. ANNEXURE R-8
Copy of No Objection Certificate, granted
by the forest officials in respect of land
over which lease has been granted to
Respondent No. 19

10. ANNEXURE R-9 [COLLY]
Copies of orders dated 06.04.2016 and
05.12.2019, passed by the Hon’ble High
Court of Judicature at Allahabad in PIL
No. 11225/2016

11. ANNEXURE R-10
Copy of letter dated 07.09.2020,
addressed to Respondent No. 19 by the
District Magistrate, Sonbhadra

12. ANNEXURE R-11
Copy of Consent to Operate issued in
favour of Respondent No. 19

13. ANNEXURE R-12

Copy of permission issued in favour of
Respondent No. 19 by DGMS
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14. ANNEXURE R-13 [COLLY]
Copies of receipts of payment made by
Respondent No. 19 to the Forest
Department for plantation

15. | Vakalatnama

. Do /g Mal;‘\l;%D BY:

[UTKARSH SHARMA] [SHARAD CHAUHAN]
Counsels for Respondent Nos. 17 and 19
139, Setalvad Block,

Supreme Court, New Delhi-110001
Mob:+91-9312061203

Dated: 29.08.2024 E-mail: utkarsh.sharma7@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 799 OF 2023

IN THE MATTER OF:

RITISHA GOND ....APPLICANT
VERSUS
UNION OF INDIA & ORS ....RESPONDENTS

RESPONSE TO JOINT COMMITTEE REPORT DATED
13.05.2024 ON BEHALF OF RESPONDENT NOS 17 AND
19 WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present Response to the Joint Committee Report
dated 13.05.2024 is being filed on behalf of Respondent
Nos. 17 and 19, with Respondent No. 17 being M/s Baba
Khatu Industries, represented through its Partner Mr.
Rajeev Kumar Sharma, and Respondent No. 19 being Mr.

Suresh Chandra Giri.

2. That it is submitted that the Answering Respondents are
working after procuring all requisite permissions and
clearances and have taken care to undertake their mining

operations with utmost responsibility. The relevant facts
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pertaining to the respective mining leases of the
Answering Respondents, along with the response to the
contents of the Joint Committee Report dated
13.05.2024, are being stated separately for the sake of

clarity and convenience of this Hon’ble Tribunal.

RESPONDENT NO. 17

3. That Respondent No. 17 was granted a mining lease [for
Dolostone mining] in respect of land measuring 1.80
Hectares, contained in Khasra Nos. 4478 Cha at Village
Billi Markundi, Tehsil Obra, District Sonbhadra. The
mining lease was granted for a period of ten years from
19.07.2022 to 18.07.2032.

A true copy of Mining Lease Deed, granted in favour of

Respondent No. 17, is annexed and marked as Annexure
R-1.

4. That the Environmental Clearance was issued in respect
of the mine of Respondent No. 17 on 01.07.2022. After
the issuance of the Environmental Clearance, it took
substantial time for Respondent No. 17 to clear the water
from the pits which were present on its mining site, due
to the mining activity which had been undertaken on the
same mining site earlier, in lieu of mining leases granted

by the State on the same mining site. It was only after
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clearing the water that the mining activity could

commernce

A true copy of Environmental Clearance dated
01.07.2022, granted in favour of Respondent No. 17, is

annexed and marked as Annexure R-2.

. That it is pertinent to mention that the block of land, over
which mining lease has been granted to Respondent No.
17, was carved out by the State authorities, with
Respondent No. 17 not being involved in the said process
in any manner, with No Objection Certificates having also
been obtained by the authorities from the Divisonal
Forest Officer, Obra Forest Division, Sonbhadra as well
as from the Divisional Forest Officer, Kaimur Wildfile
Sanctuary Division. Since a detailed survey had been
done by the State Government before carving out the
block and NOC’s had been obtained from the concerned
authorities, there is no question of the block of land, over
which lease has been granted to Respondent No. 17,
being within the forest land or within the Eco Sensitive
Zone of the Kaimur Wildlife Sanctuary. The said fact has

also been endorsed by the Joint Committee in its report.

True copies of No Objection Certificates, granted by the

forest officials in respect of land over which lease has
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been granted to Respondent No. 17, are annexed and

marked as Annexure R-3 [Colly].

. That it is respectfully submitted that neither at the time
of obtaining the Environmental Clearance nor at the time
of registration of the mining lease was Respondent No. 17
ever informed of the requirement of obtaining a Consent
to Operate from the Uttar Pradesh Pollution Control
Board. The Respondent No. 17 does not wish to offer any
justification or excuse for not having obtained a CTO
before commencing its mining operations but wants to
project the factual scenario operating in the State of Uttar
Pradesh with regard to the mining leases, wherein till
recently, a predominant majority of the mining leases for
sand mining and for minor minerals were operating
without a Consent to Operate issued by the UPPCB and
the fault for the same lay squarely with the authorities
and in the systemic process which is adopted during the

course of registration of a mining lease.

. That after the grant of mining lease and before its
registration, various permissions and clearances from
several departments are taken by a leaseholder and at
each step, explicit directions are given as to which are the
permissions which are required for a leaseholder to

commence and continue its operations. However, at no
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point of time are the leaseholders ever directed or told or
advised that they are required to get a Consent to Operate
from the UPPCB. Perhaps the reason for the same is that
the widespread belief held by everyone, including the
authorities at large, is that the Environmental Clearance
is a sufficient safeguard to ensure the compliance of
environmental norms and preserve and protect the
environment. A perusal of the Environmental Clearance
granted to the Answering Respondent shall also reveal
that the clauses contained therein are sufficient in nature
and character to incorporate the environmental
'safeguards sought to be achieved by the Consent to
Operate.

. That Respondent No. 17 has always operated its lease in
a responsible manner, conforming to all the conditions
stipulated in the EC and mining lease granted to it. The
proprietor of Respondent No. 17 is a small businessman
and a layman without any knowledge of law, who has
always been conscious to apply for and obtain all the
permissions which were required in order to commence
the mining operations. Respondent No. 17 has
scrupulously adhered to all the steps which it was
advised to take by the authorities in order to get its

mining lease registered and carry on its mining
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operations and has never shied away from complying with
the legal provisions and obtaining any permission which

may be required by it.

9. That as indicated earlier, Respondent No. 17 was never
directed or advised to get a Consent to Operate from the
UPPCB or by any other department at any time before the
commencement of its mining lease and only came to know
o the said requirement after its mining operations had
already been running for sometime. Being a responsible
law-abiding entity, Respondent No. 17 immediately
applied for the said permission with the UPPCB and after
submission of the requisite documents, the CTO was
granted in favour of the Respondent No. 17 on
24.06.2024.

A true copy of Consent to Operate issued in favour of
Respondent No. 17 is annexed and marked as Annexure

R-4.

10. That Respondent has also got the requisite
permissions from the Directorate General of Mines Safety,
with the said permissions being issued in favour of
Respondent No. 17 on 04.11.2022 and 27.02.2023.
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True copies of permissions granted to Respondent No. 17

by DGMS are annexed and marked as Annexure R-5

[Colly].

11. Respondent No. 17 now craves the liberty of this
Hon’ble Tribunal to give a point-wise response with
regard to the observations made in respect of the mining
lease of Respondent No. 17 in the report of the Joint
Comumittee. Firstly, with regard to the aspect of
Respondent No. 17 operating without a valid CTO, the
said aspect has already been dealt with in the preceding
paragraphs and the contents thereof are not being
repeated for the sake of brevity. Secondly, with regard to
the aspect of plantation, it is submitted that despite
repeated efforts, sustenance of plants has not been
possible around the periphery of the lease area due to the
terrain at the mining site being rocky and devoid of soil
and thus incapable of supporting any plantation. In lieu
thereof, Respondent No. 17 has undertaken plantation at

the nearby villages at regular intervals.

12. That thirdly, with regard to the dust suppression
mechanism, Respondent No. 17 employs the use of
sprinkler mounted water tankers for the said purpose and
the said information was also provided to the Joint

Committee by the representative of Respondent No. 17 at
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the time of inspection. Fourthly, with regard to the
installation of weighing bridge and erection of pillars, it is
submitted that that due to blasting activity, the pillars at
the mining site and the weighing bridge end up getting
damaged. Although the pillars are repaired/replaced at
regular intervals, the same exercise being undertaken in
relation to the weighing bridge will prove extremely
cumbersome and impractical. Hence, as is the practice
adopted by nearly all the mining leaseholders, the
weighing bridge has been installed by Respondent No. 17
at the crushing unit situated near the mining site, since
the MM-11 is also issued by the Mining Department after
the boulders are crushed into gitti and it is the said gitti
which is to be weighed at the weighing bridge for the
purpose of issuance of MM-11, with the said exercise
being undertaken under the supervision of the mining

department.

13. That fifthly, as was pointed out to the representatives
of the Joint Committee, there are certain pits present near
the mining site of Respondent No. 17 but the same have
been in existence since a long time and were created due
to the mining activity undertaken during the subsistence
of the earlier mining leases granted in and around the

lease area of Respondent No. 17, the details of which can
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be provided by the mining department to this Hon’ble
Tribunal. Sixthly, as mentioned earlier, it has been
categorically stated in the report of the Joint Committee
that the area of the mining lease of Respondent No. 17 is
situated outside the buffer zone of the reserved forest and
there is no allegation against Respondent No. 17 of having

violated any forest laws.

RESPONDENT NO. 19

14. That Respondent No. 19 was granted a mining lease
[for Dolostone mining] in respect of land measuring 1.87
Acres, contained in Khasra Nos. 7407 Ka at Village Billi
Markundi, Tehsil Obra, District Sonbhadra. The mining
lease was granted for a period of ten years from
24.07.2015 to 23.07.2025. The Environmental Clearance
was issued in respect of the mine of Respondent No. 19
on 10.11.2014.

A true copy of Mining Lease Deed, granted in favour of
Respondent No. 19, is annexed and marked as Annexure

R-6.

A true copy of Environmental Clearance dated
10.11.2014, granted in favour of Respondent No. 19, is

annexed and marked as Annexure R-7.
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15. That it is pertinent to mention that the block of land,
over which mining lease has been granted to Respondent
No. 19, was carved out by the State authorities, with
Respondent No. 19 not being involved in the said process
in any manner, with No Objection Certificate having also
been obtained by the authorities from the Divisonal
Forest Officer, Obra Forest Division, Sonbhadra. Since a
detailed survey had been done by the State Government
before carving out the block and NOC had been obtained
from the concerned authorities, there was no occasion for
Respondent No. 19 to have any doubts as to whether the
block of land, over which lease has been granted to
Respondent No. 19, lies within the forest land or within

the Eco Sensitive Zone of the Kaimur Wildlife Sanctuary.

True copy of No Objection Certificate, granted by the
forest officials in respect of land over which lease has
been granted to Respondent No. 19, is annexed and

marked as Annexure R-8.

16. That after the issuance of the Environmental
Clearance and registration of the lease deed, it took
substantial time for Respondent No. 19 to clear the water
from the pits which were present on its mining site, due
to the mining activity which had been undertaken on the

same mining site earlier, in lieu of mining leases granted
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earlier by the State on the same mining site. When
Respondent No. 19 was about to commence its mining
activities, an order dated 06.04.2016 was passed by the
Hon’ble High Court of Judicature at Allahabad in Public
Interest Litigation (PIL), restraining the Respondent No.
19 from undertaking any mining activity in relation to its
lease deed dated 24.07.2015, on the ground that there is
a suspicion that the lease area of Respondent No. 19 is
within hundred meters of a reserved forest. The said stay
order continued till 05.12.2019, when the Writ Petition
was dismissed with costs by the Hon’ble High Court.

True copies of orders dated 06.04.2016 and 05.12.2019,
passed by the Hon’ble High Court of Judicature at
Allahabad in PIL No. 11225/2016 are annexed and
marked as Annexure R-9 [Colly].

17. That post the vacation of stay imposed by the Hon’ble
High Court, the authorities in the State of Uttar Pradesh
undertook a massive exercise, pursuant to directions
passed by the Hon’ble Supreme Court, to earmark the
boundaries of the reserved forest and issue the
notification under Section 20 of the Indian Forest Act, in
relation to lands with respect to which notifications under
Section 4 of the Indian Forest Act had been issuéd by the
State long back during the period from 1969 to 1972. Post
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the issuance of the Notifications under Section 4,
covering an area of around 7.89 lakh acres in Tehsils
Dudhi and Robertsganj of District Sonbhadra [District
Mirzapur at that time], large parts of land covered under
the said notifications had also been excluded from the
purview of Section 4 in the settlement proceedings
undertaken in compliance of the orders passed by the
Hon’ble Supreme Court in the case of Banwasi Seva
Ashram vs State of U.P. & Ors [Writ Petition (Crl) No.
1061/1982] but since no final notification under Section
20 had been issued, a lot of confusion was prevailing on
the ground with respect to the actual boundaries of the
reserved forest. The said confusion was cleared only post
the issuance of the Notification under Section 20 of the
Forest Act by the State on 15.06.2020, where it emerged
that a part of the lease area of Respondent No. 19 is falling
within the buffer zone of 100 meters from the boundary

of the reserved forest.

18. That thereafter, the lease area of Respondent No. 19
was truncated from 1.87 acres to 0.40 acres, the same
being the area not falling within the buffer zone of the
boundary of the reserved forest, with permission in this
regard being issued to Respondent No. 19 on 07.09.2020.

Subsequently, Respondent No. 19 was directed to prepare
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a revised mining plan by the mining department and
thereafter obtain the Consent to Operate from the UPPCB.
After preparing the mining plan, the CTO was obtained
by Respondent No. 19 on 11.02.2022. It was only post the
grant of the CTO that Respondent No. 19 commenced its

mining operations.

A true copy of letter dated 07.09.2020, addressed to
Respondent No. 19 by the District Magistrate,

Sonbhadra, is annexed and marked as Annexure R-10.

A true copy of Consent to Operate issued in favour of

Respondent No. 19 is annexed and marked as Annexure
R-11.

19. That Respondent No. 19 has also obtained the
permission from Director General of Mines Safety

[DGMS], with the said permission was issued in favour of
Respondent No. 19 on 12.01.2022.

A true copy of permission issued in favour of Respondent

No. 19 by DGMS is annexed and marked as Annexure R-
12.

20. That Respondent No. 19 now craves the liberty of this
Hon’ble Tribunal to give a point-wise response with

regard to the observations made in respect of the mining
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lease of Respondent No. 19 in the report of the Joint
Committee. Firstly, with regard to the aspect of
plantation, it is submitted that despite repeated efforts,
sustenance of plants has not been possible around the
periphery of the lease area due to the terrain at the
mining site being rocky and devoid of soil and thus
incapable of supporting any plantation. In lieu thereof,
Respondent No. 17 has undertaken plantation at the
nearby villages at regular intervals. Two such receipts of
the amount paid by Respondent No. 17 to the Obra Forest
Department in the years 2023 and 2024, are being

attached for reference.

True copies of receipts of payment made by Respondent
No. 19 to the Forest Department for plantation are

annexed and marked as Annexure R-13 [Colly].

21. That secondly, with regard to the dust suppression
mechanism, Respondent No. 19 employs the use of
sprinkler mounted water tankers for the said purpose and
the said information was also provided to the Joint
Committee by the representative of Respondent No. 19 at
the time of inspection. Thirdly, with regard to the
installation of weighing bridge and erection of pillars, it is
submitted that that due to blasting activity, the pillars at
the mining site and the weighing bridge end up getting



394

damaged. Although the pillars are repaired/replaced at
regular intervals, the same exercise being undertaken in
relation to the weighing bridge will prove extremely
cumbersome and impractical. Hence, as is the practice
adopted by nearly all the mining leaseholders, the
weighing bridge has been installed by Respondent No. 19
at the crushing unit situated near the mining site, since
the MM-11 is also issued by the Mining Department after
the boulders are crushed into gitti and it is the said gitti
which is to be weighed at the weighing bridge for the
purpose of issuance of MM-11, with the said exercise
being undertaken under the supervision of the mining

department.

22. That fourthly, as was pointed out to the
representatives of the Joint Committee, there are certain
pits present near the mining site of Respondent No. 19:
but the same have been in existence since a long time and
were created due to the mining activity undertaken
during the subsistence of the earlier mining leases
granted in and around the lease area of Respondent No.
19, the details of which can be provided by the mining
department to this Hon’ble Tribunal. Fifthly, it has been
categorically stated in the report of the Joint Committee

that the area of the mining lease of Respondent No. 19 is
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situated outside the buffer zone of the reserved forest and
there is no allegation against Respondent No. 19 of having

violated any forest laws.

23. That thus, it is clear from the above submissions that
Respondent Nos. 17 and 19 are operating their mines
with all necessary permissions and clearances. In such
circumstances, it is respectfully prayed that there is no
cause or reason for imposition of any penalty/
environmental compensation on Respondent Nos. 17 and
19 and the Original Application may kindly be dismissed,
qua Respondent Nos. 17 and 19.

FILED BY

]
[UTKARSH SHARMA] [SHARAD CHAUHAN]
ADVOCATES
139, SETALVAD BLOCK, LAWYERS’ CHAMBERS,
SUPREME COURT, NEW‘DELHI-].].OOO]..

PLACE: NEW DELHI
DATE: 29.08.2024
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 799 of 2023
IN THE MATTER OF :

eme Court of adia |

RITISHA GOND D/O GOPAL GOND ... APPLICANT
VERSUS
UO0I&ORS. RESPONDENTS
AFFIDAVIT :

I, Rajeev Kumar Sharma, aged about 54 years, S /o
Shri. Jitendra Sharma, R/o 33, 59, Chakrapuri, Paper Mill
Colony, near Metro City, Nishatganj, Mahanagar, Lucknow,
Uttar Pradesh-226006, prop. M/s Baba Khatu Industries,
presently at New Delhi, do hereby solemnly affirm and state as

under:

1. That I am Respondent No. 17 in the above mentioned
Original Application and I am fully conve‘rsau"l’c with the
facts and circumstances of the case and is competent to
swear this affidavit.

2. That I have read and understood the contents of the Reply,
hence swearing the present affidavit.

3. I state that the contents of the above Reply which has been
drafted under my instructions and the contents are true
and correct .to the best of my knowledge and belief and the
record available with my ofﬁce, agd the same is read over
to me in my vernacular and no part of it is false and

nothing material have been concealed therefrom..
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2T % F77

DEPONENT é?u—/ /

VERIFICATION

I the above named deponent, do hereby verify that
the contents of the above affidavit are true and correct to
the best of my knowledge and belief and the record
available with my office. No part of it is false and nothing

material has been concealed therefrom. 29 AUG 202%

Verified at Gonda, Uttar Pradesh on the 29th day of

Certified that the abgr Namad Dapon nt
identify by uhrsibmt ﬁ%

Solemenly f \Defore me at Delhl C_
S NG ------------------------------- saceaveaseraso Q_ﬁ_ ey
The contanis of it whlch have W x| H/

3N been read & explam
\correct

THROUGH,

UTKARSH SHARMA, SHARAD CHAUHAN
ADVOCATES




398

BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 799 of 2023
IN THE MATTER OF :

RITISHA GOND D/O GOPAL GOND ... APPLICANT
VERSUS
U.OI&ORS.- . RESPONDENTS
' AFFIDAVIT

I, Suresh Chandra Giri, aged about 98 years, S/o
Shri. Keshav Giri, R/o House no. 79, Agarwal Toli, Ward No. 01,
Mohammadabad, Ghazipur, Uttar Pradesh-233227, presently

at New Delhi, do hereby solemnly affirm and state as under:

1. That I am Respondent No. 19 in the above mentioned
Original Application and I am fully conversant with the
facts and circumstances of the case and is competent to
swear this affidavit.

2. ThatI have fead and understood the contents of the Reply,
hence swearing the preseﬁt affidavit. |

3. I state that the contents of the above Reply which has been
drafted under my‘ instructions apd the contents are true
and correct to the best of my knowledge and belief and the
same is read over to me in my vernacular and no part of it
is false and nothing material have been concealed

therefrom..
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¢t

DEPONENT

VERIFICATION

I the above named deponent, do hereby verify that
the contents of the above affidavit are true and correct to
the best of my knowleédge and belief. No part of it is false

and nothing material has been concealed therefrom.
99 AUB 2824
Verified at Gonda, Uttar Pradesh on the 29th day of

August, 2024.
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o ANNEXURE-R-Z,

Government of India
Ministry of Environment, Forest and Climate Change
%% (Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Authorized Person .
M/S BABA KHATU INDUSTRIES

59- Chakarpuri Paper Mil Colony Near Metro City Nishatganj Mahanagar
Lucknow -226006

Subject: Grant of Environmental Clearance (EC) to the propos‘ed Project Activity
under the. provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your apr Iiggtign for Environmental Clearance (EC)
in respect of project submitﬁv‘d.%g”gﬁhggﬁSE AA vide proposal number
SIA/UP/MIN/76421/2021 datqu@z_ﬁl‘_, V20225 THerna
clearance granted to the projséfigre?assbelow::

g- s 1. EC Identification No.
& & | 2 FileNo.
“5 *E’ 3. Project Type i
HE )| 4, Category -
LR 5. Project/Activity includ
ool 22 T %
R Schedule No. ’ : e
= 0 6. Name of Project REA.80 HA'GITTI - BOULDER
,‘g E (DOLESTENE) MINING PROJECT AT
(o) :3% ARAUINO, 4478 CHHA VILLAGE- BILLI
R G ARKUNDI, TEHSIL- OBRA, DISTRICT-
8 = SONBHADRA, UTTAR PRADESH.
fﬁ LE 7. Name of Company/Organization M/S BABA KHATU INDUSTRIES
E g 8. Location of Project Uttar Pradesh
0 S 9. TOR Date 21 Feb 2022
B I
i
:t" s -1 The project details along with terms and conditions are appended herewith from page
S
T no 2 onwards.
2
S (e-signed)
‘Member Secretary
Date: 01/07/2022 , Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 1 of 11




419

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P,

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/76421/2021 & SEIAA, U.P File no-7062-6749

Sub: Environmental Clearance for Proposed Gitti-Boulder {Dolostone) Mining at Arazi No.4478
Chha,Village: Billimarkundi, Tehsil: Obra, District: Sonbhadra, U.P., {Leased Area- 1.80 ha.).

o s
Dear Sir, e fga &W?}

This is with reference tg. y m; a p‘hca’uonga letter;datedsﬂrl’ :12-2021, 27-12-2021, 02-05-2022,

17-05-2022 & 21-06-2022 on%above e ntloned;subject»ﬁThe matter«was 0 fsxdered by 655 SEAC in
%ge% Sy ¥ dg:zzrxé# e A
meeting held on 18-05- Zﬁ)%gﬁand 622+SEIAA | m ,meetlng held on§21§06-v2022

%’ %}j@g@b . Lﬁ%gl %

%f g & S, "%
A presentatlonrﬂwassimade b he projecta; pr_\g

=N
*«,ga P»Q_ "

e

Elwith their c’on ultant M/s Ind Tech

&

Project Details lnformedgbi

about their prOJect -
1. The envnronmental

Chha,Village: Bllllmark
2. The terms ’fzof % of

l'

‘P vnde letter no.

On-line proﬁfo”*s‘{al N‘E*o’x K

File No. allott'é‘dﬂby SETAA, UR

win e s

Name of Propofients, & .
5 P 3&&%

4. Full correspondence addl;ess of
proponent and mobile no.%.4

dgﬁﬁm}s

R/O 59, Chakarpurl, Paper Mill colony,Near Metro Clty,
Nishatganj, Mahanagar, Lucknow..

5. Name of Project Building Stone Gitti - Boulder (Dolostone) Mining
Project
6. Project location (Plot/Khasra/Gata No./ | 4478 Chha
khand No.)
7. Name of Village Billimarkundi
8. Tehsil Obra
9. District Sonbhadra (U.P.)
10. Name of Minor Mineral Gitti/Boulder(Dolo Stone)
11. Sanctioned Lease Area (in Ha.) 1.80 Ha.
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%2. Mineable Area (in Ha.) 1.206 Ha (Safety Margin 0.594 Ha. )
13. Max. & Min mrl within lease area Maximum & Minimum mRL is 246.0 mRl & 176.1 mRL
respectively.
14. Pillar Coordinates (Verified by DMO) P:\II_EER LATITUDE LONGITUDE

A 24°28'25.03"N | 83°1'13.16"E
B 24°28'24.84"N | 83°1'14.84"E
C
D

24°28'23,28"N | 83°1'14.84"F
24° 28'23.23"N | 83°1'17.68"E
E 24°28'22.44"N | 83°1'17.64"E

g F st 2‘24° 28'21.97"N | 83°1'16.35"E
: 24°28'20.48"N | 83°1'15.60"E
83°1'14.55"E

83°1'13.93"EF
. 83°1'10.93"E
"."83°1'10.96"E
| |.83°1'12.76"E

1. 83°1'13.18"E

%83°1'11.08"E
15.

16.

17.

18.

19.

20.

21, F_Mining: . & \% : ast Mahua i Yized Mining
22, . i i e —

Working»él;%é;ﬁ?ﬁéé ‘

24, No. Of workers %

25. No. Of vehnele&movg@' 1

26. Type of Land s ”%3“

27. Ultimate Depth of Mmmgm

28. Nearest metalled road;from SIte kmtowards North direction from the project

*’*‘«a et site, oo
29. Water Requirement &3? e g, PURPOSEm;‘ « i |-REQUIREMENT (KLD)
o gfji DFifking™ ¥ 1% 0.25 KLD
Suppressmn of dust 2.10 KLD
Plantation 0.36 KLD
Others (if any) -
Total 2.71 KLD
30. Name of QCI Accredited Consultant with | Ind Tech House Consult Certificate No-
QClI No And period of validity. NABET/EIA/1821/RA0098

Period of Validity- 24-7-2022

31. Any litigation pending against the project | NO
or land in any court

32. Details of 500 m Cluster Map & Letter No-3599/Khanij/2021
certificate issued by Mining Officer Date-25.10.2021
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33. Details of Lease Area in approved DSR Sr. No: 01 (Annexure no. 01)

34, Proposed EMP cost Rs. 12,46,000/-

35. Proposed Total Project cost Rs 7,12,00,000/-

36. Length and breadth of Haul Road 350 m length and 6.0 m width

37. No. of Trees to be Planted 180

38. Monitoring Period October, 2021 to December, 2021 (Post-Monsson
Season)

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.’
6. This project does not attract any of the general conditions applicable on mining projects

§

mmend

Based on the recomf nda _s f ‘
St T ent |

held on 18-5-2022 th'ewStateﬁ mpact A » \ orlty%SElAA) in its Meeting
%’%@ antthy %%m ental t}f:&ggﬁt h% ltle"prOJect for collection
effectlve mp entatlgn of the following

General Condltlon%gandsp“ onditioAsEull B ey Wy,
i : - TR 7 S T B,

1.

4. No change n thexgale.

be made. "=, : . , L
5. Mining will b&% carrl d ‘ g-plan. In case 6f-any violation of the
mining plan, the’éEn vite h%%“ei“‘h}tal_ Clears 0 by SEIAA willf sténd‘cancelled
&“’% Vil

’ i
6. Four ambient air qualltayam nito rln gxstatio n5§hallzbefestabhshed inithe core zone as well as in

Wé Tt
the buffer zone for RSPM Mz SO,, NOy,monitorifig. . The locatlon of the stations should be

" decided based on the metf‘oré" l"féﬁiﬁ%a‘“ rﬁY’copﬁoﬁgyiﬁgaphlcal features, and environmentally and
ecologically sensitive targets and %equency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

7. Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

8. Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

9. Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided

and properly maintained.

A%

EC Identification No, - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 4 of 11




£1o.

11.

12.

13.

14,
15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

422

Measures shall be taken for control of noise levels below 85 dBA in the work environment.

Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and

health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,

treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and

31st December 1993 or as amended from time to time. Oil and grease traps shall be installed

before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and

they shall also be imparted adequate training and information on safety and health aspects.

Special measures shall be adopted to prevent the nearby settlements from the impacts of

mining activities.

The transportation of the materials shall. béﬁhmxted % ‘the day hours’ time only.

Provision shall be madé” for"&hou?%}' h&i laborers within the site with all necessary

infrastructure and facmtfégs uch as fuel fon,cooklgg, mobllie" ]Iets safe drinking water, medical
e er'g *Eb g

health care, creche;jg ﬂ he

removed afte the: 5

Son

The Project Prép‘o' 1 |
é;%if’” Sy
and State PolllitiofsGontrol

the project b’%l the é‘f&%ﬁ I, ¥
The funds | earma

é&

o;‘F&CC Gol, Lucknow

The Integrgted* egio
shall monltor (
u t Jmps ¢ _t E vnronme_nfcal Management Plan, Public
hearmg&%nd ethe@ o ‘ A5 be g|ven"to"the lntegrated Reglonal Office,
g ate Piollutlo '

bzt

A copy offhe en‘v (on Lintal cles
iy i S
Heads of the‘Local BodiesiPanchay

Bancha apbhcable in the matter.
TR n’iﬂ"‘
The Project Proponeh%?shall 3dv i

newsgg’ﬁers vgl el

....

of the clearance Iettexégmformmg} hatutheggggjeucwt has'sbeefﬁ acgorded enVIronmental clearance
and a copy of the clearance letter is ae;/allable,@wuh the*State Level Environment Impact
Assessment Authority (SEIAA)%» g’@, «a‘g’_&% ﬁ%,} % e

The Project Proponent has to submlt a regular half—yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1% June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.
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gbecific Conditions:

1. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

2. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasingimiin
area and any other area. whii'“i‘h ”@f }egpf dlsturbedv,due toa;chelr mining activities and
restore the land to a condltlon‘ hith is fj%;fgggrg\mh of foddé‘“‘f;_' ﬂciag;fauna etc.

5. Three tier green shelter« élt ’of v %ld h should be‘develope gone,th periphery of mine lease
area. Local and Bl ey

’f‘ ﬁ ~ Forest/Horticulture
Department/Agti ’

6. Plan for using thg# e
gram-panchayat. j }'y B
7. If the proposed prme% _-«.m ified: NVaforaly ter extractlon where creation of
new wells for groun'?,,,f‘. ' fi

.

lnlngxqperatlons, undertake re-grassing the mining

on.with: loca"ll administration and

ha of lease$ wgrea In t

condltlonf : fﬁ(-
9. In consul#‘\tlon with?
DM, pro;ect?p p orie

managementﬁﬁ %’F bﬁ?d .
will be kept in'd s{seggrqaieagg‘n

the'"nomma
%&-

project proponentébefo pan
10. Department of Geologyf _qL Mlne5¢aGgygL%ent of,kUttar Pradesh and / or concerned district

administration, before releﬁésmgmthe securlty depOSIt to. PrOJect Proponent will ensure that

5,
154

Project Proponent has fully cor‘n”phegé ang‘h the"?. EC condltlons Non-compliance, if any, should be
reported to UPSPCB for appropriate legal ac%lon and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t
attract CPA and a copy of the same should be submitted to SEIAA.

13. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 6 of 11
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

27.
28.

29.

30.

424

assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately, Adequate measures be taken for restoring
air quality and mining should comme:‘r;gge only}?mheh;af?cquallty attains the prescribed standards.
The project proponent shallslnstalgsolargé ight: iR the ’ e G ice,
During the submission of; 6?‘“ oﬁthly comp!‘g}ap“:"reports thé: pro;ect proponent should make sure
that the perlodlcally taker‘\?sﬁce photographs should al§d be annexed along with the compliance
report. £ ! ; :

Preference should
Forest Offlcer :

clearly descrlbéed in flrst'Gé‘r%\%gnth f

The project proponen ~¥%§hall sub_j ith
mined-out land o.m ot
fé o

ensure thejlmplem

i
and Geology W :
The prOJectﬁpropone ish,%l
size to arné“g}f th*e%si 2

‘*’%

utilized for wet ‘ﬁ%g th aula ge [t
The project propé’%ent shalﬁ”fake aIl suit asurés to prevent pollutlon of groundwater and
nearby water bodies” ing consultatlon% with. thejggate Pollutlon Control Board and consent to
operate (if applicable) shoul be obtained ?’Rfm ghe State,_,PoIIutlon Control Board before the
start of production from the mme %@w ‘?’“ﬁ: %‘:*éf;'; iy b

Link Road from the quarry site to the main r?%ad sh3li be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect lnformatlon, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less

3“
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4 than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

31. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

32. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

33. Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controlier of Explosive, if applicable for use or storage of explosive or any such materials.

34. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shaII be. undertaken and a report submitted to this Authority

within one year. fﬁ%@ . : '
35. No two pits shall be srmuttaneously W%’ES%.Q Jggfore the flrst is exhausted and reclamation
work completed, no. f"ﬁ’ﬁrafi{bea@ng'a rea shalvlbe worke“

36. After exhaustin ,H&% stérting !
reclamation ari#ligplanitation h oxha 2 eted to ensure that
reclamation, forest?igﬁeyr, 3 j;r}j;&'ia'ﬁ’é V"Si"‘ durineithe ! ing operations in
the next pit. Thlsgﬁ”r%"gsﬁ il the Iast plt isie eg uate rehabilitation of
mined pit shall be’g‘cof’ THewior ing & fc’)xr"& expansion.

37.An adequate: Sitrars
deposits. : R 3

38. The sprinklingio 10 f'tWIIl'«be ensu%% ed By%th%l?ré]ect proponent.

39. Green belt de elopment shall b_&j{ aktied ol M{ 'W % B ;B;gufi”?l_ines %lugmg the selection
of plant spegles_and lgggonsultatro' ith 't rtment Herbs and
shrubs shall *’alsgﬁ

company shall

n
C

trve mineral-bearing

T

2

Integrat@ léRegr;Qn
40. Blast v1brat ons"?st
Regional ®ff|ce '}“Mo

41

.

;- techm&ues

£t

carried out in the%daytlme "*‘ly‘ﬁv he projec ro’ponent shall ensure "‘reventlon of displacement

of human beings/wild ammals/fﬁ%%etg %argdmgpvgasemny such dlsplacement is caused due to

blasting/mining operatlongby’éﬁygchance the prOJect; ro onent ‘$hall take suitable measures for

their rehabilitation and resettlemeﬁt g g“@ir 2

42, Appropriate arrangement for shelter and drinkmg water for the mining workers has to be
ensured at the mining site.

43, Maintenance of village roads used for transportation of minerals isto be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

44, The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.
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15, Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

46. The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

47. Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

48, Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate humber of Check
Dams and Gully Plugs shall be consﬁt“ructedf"acros easonal/perennlal nallahs if any flowing

" through the ML area and silt§’ arrested ‘%!e{ulltmg at regdla ar lnte‘ryals shall be carried out.

49. Garland drain of appro%la%gsgé;gadlent,gand length shallfbe onstructed for both mine pit and

waste dump and su g;.:cap Kir}’%}l%sha]lﬁhe desrgned keepmga,50° saf “margin over and above
b3 x‘i’:l 1} 50 earsadg;t'gazgandm_axu?}é%m dlsch-a ge n;%the area adjoining the
i nt'on perlodAto allow proper settling

e e
%%.I%ers fof the garland drains and

‘*w‘é‘

i’-
EAA
y&(

?gm iof the lease) shall be
t‘o mlnlng actlwty and records

y

set up and records malrggmed
51. Fugitive dustg %
at locations of ne

iR

nearest to sogﬁrce

PEPOllu
%@ﬂﬁguahty\%ha' l B ’gﬁ« o= |
: manghabltatnon villages)s

Ject proponent and the details
per, the gurdellnes provided in the

. Corporate Envrronméﬁggl

of the various Hegds, of expendlw

g2 L

%&o'“‘*zzzﬁgs/zw IAdlllidated 1“705/2018 Wotketo e executed with the
installation of five hand pumps for‘drmkln ate solar»hght in vnllages of streets, construction of

P T s S Mﬁ;&u‘
two numbers of toilets at fhe prlmary sch ol with nam§ dlsplayed*and address and details of the

beneficiary and gram Pradhaé&glongﬁ\?ﬁth pg’é;'ﬁe hﬁ‘mber}%photographs should be submitted to

Directorate as well as to the District Maglstrate / Chlef Development officers.

54, Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

55. Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

- b

Ty
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¥6. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

57. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

58. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
o8B dump shall be backfllled The OB dumps shall be smentlflcally vegetated with suitable native

59. Monitoring and management ofgrehablhtat a‘l,;ea “‘*'h ‘
self—sustammg

§ cgntinue, until the vegetation becomes
'a'nceegstatus sh%n%beafsubmltted '?‘3‘5* égﬁRegl%nal Office, Ministry of

st AT SRR, o &k
N nd U P Pollﬁ%ﬁ“’ControlfBoard‘on a six-monthly basis.

by establishing aﬁnetw

operation. TheﬁéFnomtorl
Wa
monsoon (August), pes

.ncg% g*sk
shall be regularly sent

Central Ground Wate%f"Boa ~-j
5@%’ ,:,ﬁ, s
62. The wastewater. from thefmme
% x?@' ,

discharging 1nto the nggitugal streaﬁ

regularly momtor (
%‘ﬁ‘?
Lucknow Cen Végal

Dam if any shall be
lce, MOoEF&CC, Gol,

resumed %@l! aftery

lmplementecffgé %‘

64. Vehicular emnssuons shall'
transportatlon (o d%ot Ssi
Motor Vehicle Rles 3{%’,;” CAThe vehlcles trans’ﬁ"ortmg minerals shall be
covered with a tarpﬁlﬂﬁ‘%’gr oth %f*?sugcable fyuw%iosuresto fﬁat no dust partlcles / fine matters
escape during the perlod ’e&%“r‘ rtatlon No overloadmg of mlnerals for transportation shall
be committed. The trucks traE spo‘g}tmhg?rg nerals sﬁ‘all not pass through the wildlife sanctuary if
any in the study area. o

65. Prior permission from -the Competent Authority shall be obtained for the extraction of
groundwater if any.

66. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

67. Project Proponent shall explore the possibility of using solar energy where ever possible.

68. Commitment towards CER has to be followed strictly.

69. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.
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70. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and

other Govt. Agencies from time to time.
71. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelied.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollutlon) Act, 1974, 1he %lrﬁ(&gﬁ/entlon & Control of Pollution) Act, 1981,
the Environment (Protection) Act,d 986 andgth JPubllzgtlablllty*lnsurance Act, 1991 along-with their

S m"\w-ﬁ ] B S
amendments and rules madg there iRter and alsc:any other orders»pas_g d

so,any, derst :zby the Hon'ble Courts of
Law relating to the subjec *”“tter - e ey 3
o SPRDRE  mnpe
wWill ¥ 11t
The project prr*o%)on Jg?\;wll”h.ave‘@go subﬁmﬁ%ggpf y M
conditions specnfledwm«a he Eﬁvnré%gimental ;' onths of lssuance of th|s clearance
The SEIAA/MoEF reserves'theﬁ\r‘lg tito
o
i

%%\'g&:

environmental condltlor;

This is to regues St eras per prowsmns of Gazette

EE oo Rgagmh
Notification No. S;0. 15%g wnded and send gular«écompllance reports to
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(Ajay Kumar Sharma)
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UPPCB

m ~ o Uttar Pradesl? Pol.lution Contr(.)l Board
Q&%%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
210929/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 24/06/2024
To,
M/s
BABA KHATU INDUSTRIES
M/S BABA KHATU INDUSTRIES, ARAZI NO. 4478 CHHA, Application Id-
VILLAGE BILLI MARKUNDI, TEHSIL OBRA, 26417008
SONBHADRA,SONBHADRA,231216

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BABA KHATU INDUSTRIES located at M/S BABA KHATU INDUSTRIES,
ARAZ]I NO. 4478 CHHA, VILLAGE BILLI MARKUNDI, TEHSIL OBRA,
SONBHADRA,SONBHADRA,231216. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA BABA KHATU INDUSTRIES granted for the period from 24/06/2024 to 31/12/2028 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Building Stone (Dolo |57600 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
() The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 kid Septic Tank soak pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate Water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Building
Stone (Dolo
Stone)

Emmission Quality Standards

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day [Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.,In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. (
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstractio..
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3..Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Dolo Stone)- 57600 Cu Meter/Year by opencast
and semi mechanized mining in 1.80 Acre leased area at Arazi No.4478 Chha,Village-Billi markundji,

Tehsil-Obra, District- Sonbhadra, U.P.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123805 dated

01.07.2022, and submit its compliance report to UPPCB.

3."Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

4. The proponent shall submitted compliance report of condition imposed in EC within every six month.

5. The proponent shall install Ambient Air monitoring station as per condition imposed in Environme”™
Clearance.

6. The proponent shall establish Water sprinkling arrangement for dust suppression.

7. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

8. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

9. If the lease agreement expires prior to 31.12.2028, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

10. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

11. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

12. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

13. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

14. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Dolo Stone).

15. Unit should operate and maintain installed water sprinkler system effectively and continuously to achiev(
the standards prescribed under E(P) Rules, 1986.

16. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

17. All trucks, tractors used in transportation of Building Stone (Dolo Stone) shall be covered by canvas
sheet to prevent dust emission.

18. Water will be sprayed after loading activity (if Building Stone (Dolo Stone) collected could be dry
condition)

19. The dust suppression measures like water spraying will be done on the haul roads and working areas.

20. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

21. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

22. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time

to time.

23. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

24. Consent fees if revised, shall be payable by industry from the date of its applicability.

25. Industry shall comply with the relevant provisions of Environmental Laws.
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26. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

. Digitally signed by
Ra.l en d ra Rajendra Singh
. Date: 2024.06.28
S In g h 12:58:43 +-05'30'
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions

quarterly basis. Digitally signed by

RaJend ra Rajendra Singh
Date: 2024.06.28

Ch§gf}g1Qironrrnenfﬁf%Tff§@P' (circle-2)

((Owa Cp\@%>
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§a: - dgmsvaranasi@gmail.com
TIaTY Wo: (5422284911
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I Tk S T ASTR FFer/Ministry of Labour & Employment

I Y& HgTwaenerd/Directorate General of Mines Safety
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TEAT 5 29013/201/aT08Y0(F0370)/2022/ We1sTg/ 189 aRmoT, R 6y '1T(1)‘2022
Yy,

T YRET e

RIOMET 814, gRIo)
Jar A, .

Ho 1T @WE FUEEN, -

Hiderel-alr e FAR 4, T o e W,
T AT +{o-3, WA, 0w, Vo (Seek 98|
#7 9ga Ho (LIN) - 2562598634

Sub: Appointment of Manager at Billi Markundi Stone Mine (Araji No. 4478Chha, Area-
1.800 Hectare) of M/s Baba Khatu Industries, Partner-Shri Rajeev Kumar Sharma,
Shri Sankatha Prasad, Shri Santosh Kumar Rai, Smt. Geeta Devi & Smt. Shabina
Praveen, mine located at Village-Billi Markundi, Tehsil-Obra, Dist.-Sonebhadra
(U.P.) - Regarding.

Dear Sir,

Please refer to your notice in Form-I of First Schedule, dated 25.07.2022 to this Directorate in

connection with your Billi Markundi Stone Mine (Araji No. 4478Chha, Area-1.800 Hectare), on the
above mentioned subject.

Information furnished in Form-I of First Schedule regarding appointment of Shri Raj
Narayan Pandey, holder of First Class Manager Certificate (Cert. No. 131, dated 18.03.1980)
as manager of mine have been noted in this Directorate. As validity of his Certificate is up to
19.06.2023, his appointment as manager of the mine will be valid up to 19.06.2023.

However, you are directed to strictly ensure that —

(i)  Provisions of the Mines Act, 1952, Metalliferous Mines Regulations (MMR), 1961
and the rules made under the act are strictly complied with;

(i) All mining operations in the mine are kept stopped during absence of the manager
from mine on account of leave or otherwise;

(i) No heavy earth moving machinery (HEMM) or deep hole blasting are used in the
mine without obtaining permission under Regulation 106(2)(b) of MMR, 1961, and

(V)  No blasting is carried out in the mine —

(a) except by a blaster duly appointed for the

purpose by the owner as required
under Regulation 160(2) of MMR, 1961,
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(b) within danger Zone of 300m from any surface structure not belonging to the
owner without obtaining permission under Regulation 164 (1A) & (1B) of the
Metalliferous Mines Regulation, 1961, except with the limited aggregate charge
as prescribed under Regulation 164(1B)(a) of MMR, 1961,

P it
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DYDY TV
Govt. of india
SraE R TPOTOITY viErerer
MWinisiry of Labour & Emplowvment
TS VLTRAT SIS R IvSrer
Diirectorate-General of Mines Safety

INO: 5111277|NZ|Varanasi Region|Perm|2023|253429 Varanasi, Date: 27/02/2023

N,
T el e
IRIURT &, IRTR |

a1 d,

Ho ST E1g TSN,

R4l it HaR T4, g o R 7w,

Tl: TS Fo-3, TATR, 20, THE (STR T2 |
4 g o (LIN) :- 2562598634

fawa. Application for permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961,
for deployment of Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at
Billi Markundi Stone Mine (Araji No. 4478Chha, Area-1.800 Hectare) belonging to M/s Baba Khatu
Industries, Partner-Shri Rajeev Kumar Sharma, Shri Sankatha Prasad, Shri Santosh Kumar Rai,
Smt. Geeta Devi & Smt. Shabina Praveen.

TRy,

Please refer to your online application 1D:253429, dated 16/01/2023 on the above subject, enclosing
therewith Surface Plan No. SBR/MS/SUR/643/2022, dated 18/12/2022 and Director of Geology & Mining,
Govt. of UP’s letter No. 2021/11/22/92382, dated 01.12.2021 approving Mining Plan under UP Minor
Minerals (Development) Rules 1963.

The matter has been considered in light of information furnished by you in your application and
accompanying plans.By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961,
and by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Billi Markundi
Stone Mine (Araji No. 4478Chha, Area-1.800 Hectare) belonging to M/s Baba Khatu Industries, Partner-Shri
Rajeev Kumar Sharma, Shri Sankatha Prasad, Shri Santosh Kumar Rai, Smt. Geeta Devi & Smt. Shabina
Praveen in the area bounded by points 1, C, D, E, F, G, H, 1, J, K, L, M, 2 & 1, as shown on the
enclosed Surface Plan No. SBR/MS/SUR/643/2022, dated 18/12/2022, subject to the following conditions
strictly being complied with:

hitps://approval-permission-dgms.gov.in/PermissionExem ptionRelaxation/PEREmailCorrespondence/Draft?q=APYyyEPIF6SnH1c7xZKV4Q%3d... 1/13
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1. GENERAL
1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of

the Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing
and use of machinery shall be strictly complied with.

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate
permission for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961.

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any
permanent building or structure not belonging to the owner without obtaining permission
under Reg.164 (1A) (C)& (1B)(a) of the Metalliferous Mines Regulations, 1961, except with the
aggregate maximum charge in all the holes fired at one time not exceeding two kilograms or with the
maximum charge of two kilograms in each hole if the blasting is done with delay detonators or other
means and there is delay of at least half a second between the successive shots fired. Provided that if
the shortest distance from the place of firing to any part of such structures is less then 100 m,
irrespective of the amount of the charge, no blasting shall be done except with a permission obtained
from this Directorate for the purpose. To ensure adherence to above restrictions, shot holes of more
than 32mm diameters shall not be used.

(b) No blasting shall be conducted in the area bounded and marked by points A, B, 1,2, L, M,
N & A as shown on surface plan no. SBR/MS/SUR/643/2022, dated 18/12/2022 lying within 100m
of the structures not belonging to owner of the mine. It shall be physically demarkated on the ground
by pillars in distinct colour.

(¢) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid
permission obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time
the blasting incharge has ensured that no persons/vehicles passes on such roads during the time of
blasting. For the purpose, drop barrier shall be provide on both side of such road at a distance of
300m from the place of firing of shots in the proposed limit of quarry and during blasting, guard shall
be posted on the barrier and persons/vehicles shall not be allowed to pass on the said road during
blasting and till the time all clear after blasting is obtained.

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m
radial distance from place of firing of shot holes have taken proper shelter. The persons/employees of
the nearby mines, crushers, dwelling, and structures are belonging or not belonging to owner lying
within 500m radial distance shall also been withdrawn outside danger zone or removed to proper
blasting shelter.

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other
structures of public authority concerned, if any, against the dangers to those properties or injury to
them or other persons arising out of operations conducted under this permission.

1.7 No work shall be carried out in the mine beyond day light hours.

1.8 No working shall be made or extended within 45 m of any building/structure of permanent
nature not belonging to owner of the mine without permission in writing from this Directorate under
Regulation 109 of the Metalliferous Mines Regulations, 1961

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either
bank of the Canal or any stream, nallah, etc without obtaining permission in writing form this
Directorate under Regulation 127 of the Metalliferous Mines Regulations,1961. Adequate protection
against inrush of Nallah water in the mine shall be provided and maintained.

https://approvaI-permission-dgms.gov.in/Perm issionExem ptionRelaxation/PEREmaiICorrespondence/Draft?q=APYnyPIFGSnH 1c7xZKV4Q%3d... 2/13
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1.10  During heavy rain, the Manager or senior most mine official present in the mine, shall go
round the surface area of the mine to check vulnerable point and effectiveness of the safety measures.
Standing orders for withdrawn of persons from the mine in case of apprehended danger should be
framed and enforced.

1.11  Garland drains of adequate size shall be provided on the surface on the periphery of the
opencast workings to divert rain water from flowing into the mine.

1.12  Travelling roads for manual work persons separate from the haul roads shall be provided in the
mine.

1.13  This Directorate shall be informed as soon as the mining operations are commenced in
accordance this condition governing and intimation about temporary discontinuance or completion of
mining operations shall and be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:
2.1  Height and Width of Benches

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore
body or other rock formation shall not be more than the digging height of the machine used for digging,
excavation or removal or 6.0 m whichever is less.

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines
shall be deployed at the bottom of high bench if any.

2.1.3  Width of any bench shall not be less than (i) the width of the widest machine plying on the
bench plus 2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if
trucks/tippers ply on the bench, or (iii) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not exceed 60° from horizontal.

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be
taken to ensure their safety by dressing the sides of the bench.

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest
shall be avoided.

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the
mine.

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2  'Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide
one-way traffic.

2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m”
plying on that road.

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by
proper sign boards for the guidance of drivers.

2.2.5 All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and
kept maintained that the operators and drivers of vehicles plying on the road have clear view along
the road, for a distance of not less than three times the braking distance of largest HEMM when
plying at the rated speed, as fixed by the manager.
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2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be providec.l at
all corners and bends in haul roads of widths not less than “2 times the width of the largest vehicle
plus 3.0m” plying on that road. The lanes shall be separated by a strong divider for up and down
traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at
any place and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall
or embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height
not less than the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and
kept maintained to prevent any out of control vehicle getting off the road and rolling down.

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or
vertical posts shall be provided to help the drivers to keep the trucks/tippers on the track.

2.3  SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a)  Spoils, overburden or debris shall be deposited at places belonging to the mine and duly
approved by the manager in writing.

(b)  Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines
or within 45m of any other public structure like roads, railways, etc.

(¢)  The slope of a spoil bank face shall be determined by natural angle of repose of the
material being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank
face shall not be retained by artificial means at an angle in excess of its natural angle of repose.

2.32(a)  The spoil, overburden or debris shall not be deposited within 45m of railway line, public
road, other public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not
belonging to the management, and the toe of every active spoil bank so as to prevent un-authorised
persons from approaching the spoil bank.

2.3.3  No persons shall, or shall be permitted to approach the toe of an active spoil bank where he
may be endangered from material rolling down the face. Suitable warning signs at conspicuous places
shall also be displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast
workings shall be kept fenced in accordance with DGMS Circular No 11 of 1959.

3.0 SUPERVISION

3.1(a) A_person, possessing_at least a Second Class Mine Manager’s Certificate of
competency, duly authorized under Regulation 34 (6) of the Metalliferous Mines Regulations 1961,
shall be appointed as the manager of the mine to look after HEMMs operation.

(b)  This permission shall stand revoked as soon as the qualified manager ceases to work in
the mine. Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in
absence of the manager with aforesaid qualification.

(¢)  The manager shall not be appointed in any other mine in any capacity whatsoever.
3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall

be appointed to assist the manager. The Manager, mine foremen, and mining mate(s) shall be
responsible to see that all work in the mine is carried on in strict compliance of the Mines Act, rules,

https:/fapproval-perm ission-dgms.gov.in/Permission ExemptionRelaxation/PEREmailCorrespondence/Draft?q=APYnyPIFGSnH1 C7XZKV4AQ%3d... 4/13
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regulations and the orders made there-under. They shall also supervise transport and loading
operations being done by the contractor(s), if any.

3.3 The Manager and the Mine Foremen appointed if any shall in particular —

(@8  make frequent inspections of the areas placed under his charge, check any unsafe conditions/
practices in operations being conducted, and shall ensure that all operations are conducted in a safe
and efficient manner,

() not allow any person to work or allow any HEMM to be deployed above or under any
overhanging edges or places where there is indication of impending slide, until such danger has been
removed,

(c) ensure that every person engaged in dressing operations on benches or required to work at
height is provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

(d)  ensure that all loose material is removed from high wall(s) before drillers are engaged on the
lower bench,

(e)  ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges
are properly maintained,

® frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of
Practice” for prevention of injuries to persons engaged at loading and unloading points, in tipping
operations on stock piles, dumping of overburden in dump yards, etc., and ensure strict compliance
and adherence of the same by all.

(2) ensure compliance of stipulations of conditions governing grant of this permission and other
provisions of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may
be applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual
agencies, if any, shall be placed under the charge of an engineer to ensure their adequate inspection,
examination, and maintenance in a safe working order.

3.6  The engineer/competent person(s) appointed shall —

(a) inspect & examine all machines and equipments and satisfy himself that they are in sound and
safe working order.

(b) not allow any machine, equipment to be used, if it is found defective.
(c)  ensure that every machine/equipment is used in a safe and efficient manner

(d ensure that each operation/activity concerning repair, maintenance and operation of
machinery/equipment is carried on in a safe and efficient manner.

3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and
a code specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates,
Engineer(s), Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading
supervisors etc., which affect him, in a language understood by them.

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and
Supervisors to ensure that all persons working in the mine, and those working on machines/

equipments etc. work as per the code and all machines and equipments etc. are installed, operated and
maintained in safe working condition.

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

LR ST Uy L ) . o e 2 - ~— . —_
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4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall
be drawn up by the Engineer in consultation with the Manager and implemented. The code of instructions
furnished by the manufacturers in the matter of maintenance of various machinery and preventive

~maintenance schedules for each type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person
at the commencement of every shift and shall be maintained in good and safe working condition.
The engineer or mechanic or foreman or other authorized competent persons shall personally inspect
and

test every machine &vehicle paying special attention to the following details -

i. that the brakes and horn or other warning devices are in working order,
ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond
day-light hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering
system, horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator
lamps, hazard lights, and other safety devices prescribed by the manufacturer and circulars
issued by DGMS.

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle
unless he is satisfied that it is mechanically sound and in efficient working order.

(©) A record of examination and maintenance carried out in accordance with the above shall
be maintained in a bound paged register, which shall be signed by the competent person or engineer.

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when
it shall be thoroughly examined & inspected by a competent person or an engineer, who shall
satisfy himself that it is mechanically sound and is in safe and efficient working order, before it is
allowed to be re-deployed.

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged
book kept for the purpose, and shall be signed and dated by competent person making the inspection
and countersigned by the Engineer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any
machinery, the said machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4  Any machinery found to be in an unsafe operating condition shall be tagged at the operator's
position; “Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has
been corrected. .

4.5 All repairs to a machine shall be done at a location which provides a safe place for the persons
engaged on repairs.

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in
motion, every machine shall be shut down, and positive means taken to prevent its operation, before
any repair, maintenance or lubrication is undertaken on it.

(b)  Any machinery, equipment or part thereof which is suspended or held apart by use of slings,
hoists, or jacks shall be substantially blocked or cribbed, before men are permitted to work
underneath or between the same.

5.0  DRILLING OF HOLES FOR BLASTING

5.1  All drills shall be provided with wet drilling arrangement or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in

https:/lapproval-permission-dgms.gov.ianermissionExemptionReIaxation/PEREmaiICorrespondence/Draft?q=APYnyPlFGSnH1c7xZKV4Q%3d ... 613
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operation during drilling operations and it shall be maintained in efficient working order. No dry
drilling operation shall be carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such
guards remain in place before the machine is put in operation.

53 Every drill shall be placed under the charge of a competent person for its operation, duly
authorised in writing by the manager, herein called the 'Operator’.

5.4 At the beginning of his shift, the drill .operator shall examine the drilling equipment and satisfy
himself that-

(a) all hose connections are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional
(c) persons keep clear of the drill and drill stem while fhe drill is in motion;

(d) persons do not work under suspended tools when tools are removed from the holes,

(e)  all finished drill holes are properly plugged so as avoid possible injury to any one accidentally
stepping onto the hole.

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and
position of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as
to be readily seen by the drillers.

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster
has made a thorough examination of all places, including remaining butts of old deep holes,
for unexploded charges that the drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause
5.6 has failed to reveal presence of explosives.

5.8  Drilling and charging of holes shall not be carried out in the same area at the same time.

5.9  Drilling operations shall not be carried on simultaneously on two benches, at places directly
one above the other.

6.0  DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient
warning devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and
seat belt of a type prescribed by the manufacturer at operator’s seat.

6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant
hydraulic hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on
top of hydraulic tanks, and a baffle plate between hot zone and cold zone.

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and
uninterrupted vision all around and shall be provided with retracting ladder, and suitable portable fire
extinguishers.

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to
ensure adequate protection to the operator against heat, dust, noise etc. and at the same time provided
adequate safety to the operator in the event of roll-over or overturning of HEMM.

6.5  Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for
its operation, duly authorised in writing by the manager, herein called the 'Operator'.
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6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless
he is satisfied of its safe working order.

(b)  The operator shall keep the cab window clean so as to ensure clear vision at all times.
(¢)  The operator shall not operate the machine when persons in proximity may be endangered.

(d)  The operator shall not swing the bucket over-passing the trucks/tippers when they are being
loaded. He shall swing the bucket over the body of the truck/tippers whilst loading and not over the
cab, unless the cab is protected by a substantially strong cover.

6.7  The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free
of loose tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.

6.9  No person other than the operator or his helper so authorised in writing by the manager, shall
ride on a shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any
unauthorised person to ride on the machine.

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.
6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

6.12  When being operated in soft or unstable ground, every shovel shall be supported on mats,
heavy planks or poles as to distribute the load of the machine over larger area and prevent its

toppling.

6.13  If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench
or on different benches, the machines shall be so spaced that there is not less than 30m distance from
the swing range of the boom of other excavator/shovel/pay-loader, there is adequate space for safe
operation of each of the equipment, and there is no danger from flying or falling pieces of stones
from one machine to the other.

7.0  DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1 Every truck/tipper shall be provided with following safety features:
(a) etficient fail-safe service brake, and a parking brake,

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event
of failure of service brake,

(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its
down-gradient travel,

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and
separate seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if such
person(s) authorised to ride in the truck/tipper,

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted
position

(8) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the
truck/tipper,
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(i) automatically operated audio-visual alarm of an approved type which gets switched on no sooner
the gear lever is shifted in “reverse” position;

(j) efficient horn & side indicator lights;

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work
beyond day-light hours,

(I) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of
engine’s running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on
haul road or in operational area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the
manager,

(o) propeller shaft guard,

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical
cables/wires,

(@) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety
of persons attending the dumper/tipper/truck whilst its engine is running,

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to
protect operator from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less
than 5dB(A) above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the
manager herein called the 'operator/driver'.

7.4  No person other than the driver or the manager or any person authorised in writing by the
manager shall ride on a truck/tipper.

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel &
water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details:

(i) that all brakes, speed retarder, and steering system are in proper working order;

(ii) that proper seat and seat belt is provided on driver’s/operator’s seat

(iii) that all safety features and warning devices are in working order;

(iv) that rear view mirrors are provided,

(v) that all lights are in working order, if the vehicle is required to work after day-light hours.

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless
he is satisfied that it is mechanically sound and in efficient working order.

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s),
if so authorised to ride the vehicle, are properly seated and also wear safety belts.

(d)  The driver shall keep the cab window clean so as to ensure clear vision at all times.

(¢)  The driver shall ensure that parking brake is on, before stopping the engine.
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8.0

® The driver shall handle the truck/tipper carefully and keep it under control at all times. He
shall negotiate downhill gradients in low gear and apply retard brakes so that minimum of braking is
required.

(&) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not
attempt to overtake another vehicle unless he can see clearly area enough ahead to be sure that he can
pass it safely without exceeding the speed limit, and that area ahead is free of any road intersection or
junction. He shall also sound audible warning signal before overtaking and shall not attempt to pass
the other vehicle until he has received a proper audible signal in reply.

(h)  When approaching an excavator, the driver of the truck/tipper shall sound the audible warning
signal and shall not attempt to pass the excavator until he has received a proper signal in reply.

1) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area
behind the vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far
as possible, loaded trucks, tippers or dumpers shall not be reversed on gradients.

()  The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from
which a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

&) He shall sound audible warning while approaching blind corners or any other points where
person may walk in front unexpectedly.

)] The driver shall see that the vehicle is not overloaded and that material is not loaded in a
manner as to project horizontally beyond the sides of the vehicle’s body and that any material
projecting beyond the front or rear is indicated by the red flag during day and a red light after day-
light hours.

(m)  The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not
allow more than the authorised number of persons to ride on the vehicle. He shall not permit any
person to ride on the board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
occasion, material is dumped.

7.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement
of all trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings
and on truck/dumpers roads.

7.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s)
which shall be on level ground and away from working area of other mobile equipment. The truck or
tipper shall not be parked at a place where it cannot be observed.

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body
in a raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist
mechanism shall not be depended upon to hold the body of the truck/tipper in a raised position.

7.10  No person other than those authorised shall be permitted to enter or remain in any dumping
yard, loading and unloading points and turning points.

7.11 Inrespect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall
be determined and notified to operators/drivers by the Manager. Speed limits at which such loads can

be hauled shall also be determined and fixed by the Manager, depending on the road gradient,
direction of

movement, road construction etc., and notices/sign boards specifying the same shall be posted
along the haul road at appropriate places/sections.

OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE
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8.1 The stability test of HEMM shall be carried out atleast once in year and after every major
overhaul by an independent agency.

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having
expertise in this regard once at least every year and record thereof shall be kept maintained.

8.3  Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be
done by an agency having expertise in this regard once at least every year, and record thereof shall be
kept maintained.

8.4  All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, ete.,
shall be subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall
be done by an agency having expertise in this regard, and record thereof shall be kept maintained.

8.5  While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated
by sitting either in the front of it or on top of the same. The locking ring of every tyre shall be
periodically examined and shall also be examined on every instance the tyre is inflated. A record of
such examination

shall be kept maintained in a bound paged book kept for the purpose, duly signed by the person
making the inspection and countersigned by the engineer

9.0 TESTING OF BRAKES

9.1  Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast
once in two weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the
vehicle or on a specified gradient and speed when the vehicle is fully loaded. The vehicle should
stop within a distance as specified by the OEM when the brake is applied, which shall be obtained
from the manufacturer of the vehicle.

(b)  PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period
of at least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on
which it is permitted to ply.

9.2 Arecord of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be
kept maintained in a bound paged book which shall be signed by the person carrying out the tests and
shall be countersigned by the engineer and the manager. In case any defect in braking system is
observed in any equipment/HEMM, such equipment/HEMM shall be taken off from operation and
record thereof shall be kept maintained.

93 All of the above procedure and precautionary measures regarding i.e. testing of brakes
including service brake, retard brake, parking brake and steering shall comply the provisions as
stipulated in DGMS Technical Circular Nos. 36/ 1972, 03/1981 and 04/2012 i.e. Service break, Retard
brake, parking brake and steering shall be tested with accelerating the engine to 1400 RPM, 1300
RPM, 1200 RPM and 1000 RPM respectively.

10.0 PROTECTIVE EQUIPMENT

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and
protective footwear of a type approved by the Chief Inspector of Mines.

10.2  Every person permitted to work on height or at any place having inclination of 45 degrees or
more, from where he is likely to slip or overbalance, shall be provided with, and shall use, a full body
harness of a type possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0 PRECAUTIONS AGAINST DUST
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11.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches
where mobile HEMM, trucks and tippers operate.

11.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order. No dry
drilling operation shall be carried on.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1  No electrically operated machine, equipment or accessory shall be energised, commissioned
and used without prior approval of the competent authority under the relevant provisions of Central
Electricity Authority (Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

13.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be
followed.

13.2  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
the mine premises without a valid pass issued by the competent authority of the mine. Before the pass
is issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order
to check the entry of such vehicle in the mine premises, properly manned check gate shall be
provided at the mine entrance where the record of entry & exit of each vehicle shall be maintained. At
the check gate the license of the drivers shall also be checked for eliminating the possibility of
unlicensed persons driving the vehicle.

13.3  Contractor’s workers employed in the mine, if any, shall be provided closer and competent
supervision. They shall be provided relevant training and other job related briefings. The drivers of
the vehicle belonging to contractors entering the mine premises shall be explained the salient
provisions of “Traffic Rules”.

134 No manual workers shall be employed on any bench and on the next lower bench where
HEMM is deployed. They shall be employed only after withdrawal of HEMM and only at the places
where benches conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the
Metalliferous Mines Regulations, 1961.

13.5  Stipulations of circulars applicable for surface & opencast workings issued and which may be
issued by Director General of Mines Safety from time to time shall be complied with.

14.0  Please note that this permission is subject to the following additional conditions:

14.1  In the event of any change in the circumstances connected with this permission/exemption
which is likely to endanger the life of persons employed in the mine or the mine, the mining
operations for which this permission has been granted shall be stopped forthwith and intimation
thereof shall be sent to this Directorate. The said mining operation shall not be resumed without
express and fresh permission in writing from this Directorate.

142 If at any time any one of the conditions, subject to which this permission/exemption has been
granted, is violated or not complied with, this permission/exemption shall be deemed to have been
revoked with immediate effect.

143 This permission/exemption may be amended or withdrawn at any time if considered necessary
in the interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without
prejudice to any other provisions of law which may be or may become applicable at any time.

144 This Directorate shall be informed as soon as the mining operations are commenced in
accordance with the above permission/exemption. Intimation about completion of the mining
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operations should also be sent promptly and in any case not later than one month thereof.

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the date
of issue of this letter or validity of lease period whichever is earlier.

“Sue Cob)
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, UL
Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vincet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 61-522-2300 541, Fax:91-522-2300 543
E-mail : doeuplko@yahoo.com

Ref. No. |7 S;éwa/SEAC/2146/JDCA(S) /2014 %&@'senwsmvammer, 2014

To,
Sri Suresh Chandra Giri,
§/0 Sri Keshav Girl
C/o Rajeev Kumar Sharma
Hydel Colony, Post-Chopan,
Sonebhadra, Uttar Pradesh-231205

Sub:  Regarding Environmental Clearance for proposed Stone Mining Project at Gata No-7407 Ka,
Village-Billi-Markundi, Tehsil-Robertsgan], Sonebhadra, U.P. {Leased Area-1.87 Acres)
E N £ R

Dear Sir, N ’

Please refer to your letter dated 07/03/2014, undated letter received In this office on
25/04/2014, 03/07/2014, 20/07/2014, 11/08/2014 and letter dated 22/08/2014 addressed to the
Chairman/Secretary "SEAC, Directorate of Environment, Lucknow. The ‘Committee considered the
matter in its meeting held on dated'22/08/2014. A presentation was made by the consultant M/s Eko
pro Engineers Pvt. Ltd, along with the representatives of the project proponent, through documents,
presentation made during meeting dated 22/08/2014 and reply to the queries raised by the SEAC, has
informed to SEAC that: .

1. The environmental clearance is sought for Dolo Stone Mining project at Gata No- 7407 Ka,
Village-Billi Markundi, Tehsil-Robertsganj, District-Sonbhadra, Uttar Pradesh (Leased area-1.87
acres), S

2. Mining Lease area was granted to'the applicant from 21/06/1996 to 20/06/2006. Presently,
renewal of the same lease is applied to mining department. Mining Department's letter no.

914/86-2014-77/2014 dated 30/06/2014 has been submitted in this regards.

4,000 M3 per year Dolo Stone collections are:proposed.

The mining plan has been prepared by Shri:B:D. Shukla (RQP No.-RQP/DDN/169/2006/A).

The water requirement will be limited to 3.5 KLD from borewell, ‘

During operation the-maximum no. ofworkers'will not be more than 20." -

A Google'map showifig Ariel-distances of critically polluted areas of District-Sonebhadra from the

project site has been submitted which shows that the project site is beyond 05 K.M. from any

critical areas as identified by:“MoEF«in<Djstrict-Sonebhadra. Hence the project activities are not

covered under generalitonditions, i & - V
8. The mining-will be‘opeficast typesand{Carried out semi mechanized.

9. The ultimate depthsf miningiwill be¥réstricted to 20" m/ water level, whichever is less. The
mining would-be-festricted to unsaturatédzorie only.above the phreatic Water table and will not
intersect the groufid water-table at ariy point of time.

10. The mining operation will riot be-carried’out in safety zone of any bridge or embankment or in
eco-fragile zone stich as habitat of any-wild fauna,

11. Regarding the project no'litigation is pending in any court,

12, The Project proposalfails under category— 1(a) of EIA‘Notification, 2006 (as amended).

' Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on
22/08/2014) on the above said project, the State Level Environment Impact Assessment Authority
(meetings held on dated 15/10/2014) has decided to grant the Environmental Clearance to this
project proposal subject to effective implementation of the following general and specific conditions:

No v e w




o4 : _ A
1eral Conditions: ' ] . . X

c1;.e ; Any change in mining area, khasra numbers, entailing capacity aqd'tlo?] V;'th chanrge n prouj,s‘
and or mining technology, modernization and scope of \f/orkmg shall again require prjq,
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended), .

2. Precise mining area will be jointly demarcated at site by priject DTOPOPe“t and OfﬁClal'S of
Mining/Revenue department prior to starting of mining operations. Such site Plafh dU]Y_Verlﬁed
by competent authority along-with copy of the Environmental Clearance.letter will be dlS?la}led
ona hoard'ing/board at the site. A copy of site plan will also be submitted to SEIAA within 3
period of 02 months, ‘

3. Mining and loading shall be done only within day hours time.

4. No mining shall be carried out in the safety zone of any bridge and/or embankment.

5. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads o control dust will be ensured by the project proponent.

6. All necessary statutory clearances shall be obtained before start of mining operations. If this

. condition is violated, the clearance shall be automatically deemed to have been cancelled,

7. Parking of vehicles should not be made on public places.

8. No tree-felling will be done in the leased area, except only with the permission of Forest
Department. -

8. No wildlife habitat will be infringed.

10. it shall.be ensured that there is no fauna dependant on the areas close to mining for its nesting,
Areport on the same, vetted by the competent authority shall be submitted to the RO, PCB and
SEIAA within 02 months. : .

11, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months,

12.  Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of mining. .

13.  Green cover development shall be carried out following CPCB guidelinas including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

14, Dispensary facilities for first-aid shall be provided at site. :

15, An Environmental Audit should be -annually - carried out during the operational phase and
submitted to the SEIAA,

16. The District Mining:Officer should quarterly monitor compliance: of the stipulated conditions,
The project proponent will extend full cooperation to the District Mining Officer by furnishing

" the requisite dgfé/informafcjon/mqnitorin'gl, reports. In case of any violations of stipulated
.Londitions the District Mining Officar will report to SEIAA.

17. The project proponent shall submit six monthly reports on the«status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both'in hard
& soft capies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st Decemberevery year,

18. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, zila
Parisad/ Municipal Corporation and Urban Local Body.

19. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

20. Waste water, from temporary habitation campus be properly collected & treated be.fore
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

21,

472

P, sed Area-1.
E.C. for proposed Sand Stone Minlng at Gata No-7407 Ka, Village-Billl Markundl, Tehsll-Robertsgan}, Sonebhadra, U.P. {Leased Area-1.87 Atrey)
[

Measures shall be taken for control of noise level to the fimits prescribed by C.P.C.B.
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24,
25,

26.

. 27,

28.

29,

30.

31

32.

33,

34.

35.

36.

37'

473

Villago-Billt Markundi, Tehsll-Rebertsgan), Sonabhadra, U,p, (Leased Area-1.87 Acres)

Special Measures shall be adopted to protect the nearby settlements from the impacts of-mining
activities, Maintenance of Village roads through which transportation of minor minerals Is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soll erosion and management of sllt shall be undertaken,

Protection of dumps against erosion, If any, shall be carried-out with geo textile matting or other
sultable material. :

Project Proponent shall explore the possibility of usin
Under soclal corporate responsibliity a sum of 59
is higher Is to be earmarked for total lease peri
component shall be prepared based on need of

£.C. {or proposed Sand Stons Mining at Gata No-7407 Ka,

g solar energy wherever possible.
-of the total project cost or total income whichever
od. Its budget s to be separately maintained. CSR .

local habltant. Income generating measures which
can help in upliftment of poor sectlon-of soclety, consistent with the:traditional skills of the peaple

shall be identified. The programme can Include activities-such as-devélopment of fodder farm, fruit
bearing orchards, free distrlbutlon;ofssmokelesschulavetc.

Possibility for adopting nearest three villages shall be explored and detalls of civic amenities
such as roads, drinking water etc proposed to be provided at the project proporient’s. expenses
shall be submitted within 02 monthsfrom the:date of issuance of Environment Clearance,

The funds- earmarkede¢for-enviroimental” protéction measures should' be kept Th separate

account and should not ‘be-diverted for Gther purpose. Year wise expenditure should be

reported to the:Ministry:of Environment-and.Forests and its Regional Office located at Lucknow,
SEIAA, U.Pand UPPCB,

Action plan with:respect.to suggestion/improvement an
during Public Hearingeshall be submitted-to the District
of UPPCB and SEIAA within.02 months.

The, roponent shall observe:every 15 day for nesting of any species in the area. Based on the
ob,sg vations;so made,:if:_tuyrtle\nesting Is observed, necessary safeguard measures shall be taken
in.consultation with the:State Wildlife Department. For the purpose, awareness shall be created
amongst the workers, about the nesting sites so that such sites, If any, are identified by the
workers during operations;of theimine for taking-required safeguard measures, In this regards
the safety. notified zoneshould be left so that thethabitat/nesting area is undisturbed,

The project proponent:shall obtain necessary prior permission of the competent Authorities for

withdrawal of requisite: quantity of ‘water- (surface ‘water and groundwater, requlred for the
project. : .

Vehicular emissions shall be kept under-co
the mineral shall not be overloaded,

Provision shall. be made for. the:housing of -construction labour within the site with all necessary
infrastrgcture.;and;facilities such as.fuel forscooking, mobile tollets, mobile STP; safe drinking water,
medicalihealth care, créche etc, (MoEF circular.Dated : 22:09-2008 regarding-stipulation of condition
tolmprove the living conditionsof constructiofjlabouratsite), .. .. R i
Personnel working.in dusty, areas should wedr-protective respiratory device and they should
also be provided with adequate training and information on safety and hi
Occupational health survelllance program of the workers should be ‘unde
observe any contractions due to-exposure to dust and take corrective measures, If needed,

The green cover development/tree plantation is to be done in an area equivalént to 20% of the
total leased area either on site or along road side (Avenue Plantation).

Debris from the site will be collected and stored at secured place and may be utilized at proper
place,

Safety measures to be taken for the safety of the people:working at the mine lease area should

be glven, which would also include measure for treatment of bite of poisonous reptile/insect like

shake,

Periodical and Annual medical checkup of workers as per Mines Act and they should be coyered
under ES| as per rule.

d recommendations made and agreed
mines Officer, concern Regional Officer

ntrol and regularly monitored. The vehicles carrying
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38,

38.

40.

41,

£.C. for proposed Sand Stone Mining a1 Gata No-7407 K, ﬂ":xZIﬂﬂ.arkundl, Tehsil-Robertsgan], Sonebhadrea, U.P. (Leased Area-1.87 Ages)
The project authorities shall advertise at least in two local newspaper§ “:”d?lz c:gczﬁt::,iszze of
which shall be in the vernacular language of the locality concerned, wx?hm ay < e of
the clearance letter informing that the project has been accox:ded en_v;ronmen;a cdealranc: and
a copy of the clearance letter is available with the State Pollution Coritrol Boarf an adsod at Web'
site of the SEIAA at http://www.seiaaup.com and a copy of the same shall be forwarded to thg
Regional Office of the Ministry located in Lucknow. _ 3
Thg Ministry or any othernéompetent authority may alter/modifY the above conditions or
stipulate any further condition in the interest of environment protection. .
Concealing factual data or submission of false/fabricated data and failure to comply with ans{ of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection).Act, 1986.
Any appeal against this environmental clearance shall lie with the National Green Tribunal

Environment Appellate Authority, if preferred, within a period of 30 days as prescribed under
Section 11 of the National Environment Appellate Authority Act, 1997.

Specific conditions

1.

1w

N

10.

1L

12,

13.

14.

15.
16.

17.

This environmental.clearance shall be subject to valid lease in favour of project proponent for
the proposed mining proposals. In case, the project proponent does not have a valid lease, this
environmental clearanceishall automatically become nuif and void.

The Environmental clearance will be co-terminus with the mining lease period.

1D proof of project proponent shall be submitted within 15 days.

A CSR plan with minimum Rs. 01 lakh should be drawn up and submitted. »
Fast growing trees with wide canopy should be preferred for mandatory plantation around the
mining site.

For drilling and blasting, separate permission shall be sought from the competent Authority,

This clearance is limited for mining activity only. No other activity like crushing or washing or any
other processing shall be allowed under this clearance,

Provision for first aid help should be mandatorily made at the site.

The Environmental-clearance will be co-terminus with the mining lease period
Environmental clearance is subject to obtainin
Act, 1980 as applicable.

Wildlife conservation plan shall be prepared in consultation with the: wildlife department and
implemented within six months. The plan shall comprise of in-built monitoring:mechanism with

special emphasis to protection of Schedule- | species. The status of Implementation shall be
submitted to the SEIAA.

Local employable youth shall be trained in skills relevant to
in the project itself and to the extent feasible. Outside people shall not be employed.

A 50-m barrier of no mining zone all along the side(s) facing the nallah {if any) passing through
the lease area orf passing adjacent the lease shall be demarcated and thick vegetation of native
species raised. Status of ‘implementation shall be submitted to the-Regional Office of the

g forest clearance under Forest (Conservation)

the project for eventual employment

Ministry on half yearly basis. ‘

Shelter belt i.e. Wind Bﬁ?aka(:onsisting*ofaadeq'uate tiers of plantations around lease facing the

human habitation, schooli/agricultural fields etc, {if any in the Vicinity) shallbe raised:
Blast vibration study shall:be carried out and-report submitted to the UPPCB/SEIAA.
Personnel exposure monitoring for dust shall be carried out for the workers and records
maintained. : .

Land-use pattern of the nearby villages shall be studied and action plan for abatement and
compensatien for damage to agricultural land/ common property fand (if any) in the nearby
villages, due to mining activity shall be submitted to the Regional office of the Ministry within six

months. Annual status of implementation of the plan and expenditure thereon shall be reported
to the Regional-Office of the Ministry from time to time.

Page4of 7




- 18,

20.

21,

22,

23,

24,

25,

26,

27,

28,

475

+1.87 Acres)
E.C. for proposed Sand Stone Minlng at Gata No-7407 Ka, Viilage-Billl Markund}, Tehsll-Robertsgan), Sonebhadra, U.P. (Léased Area

Rain water harvesting shall be undertaken to recharge the ground water source. Status of

implementation shall be submitted to the Regional Office of the Ministry within six months and
thereafter every year from the next consequent year,

Measures for prevention angd control of soil erosion and management of silt (as applic.able) s}]all
be undertaken, Protection of dumps against erosion shall be carried out with geo textile matting

or other suitable material, and thick plantations of native trees and shrubs shall be carried out at
the dump slopes. Dumps shall be protected by retaining walls.

Trenches/garland drains (as applicable) shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies. Adequate number

of Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs (if any)
flowing through the ML area and silts arrested. De- silting at regular intervals shall be carried
out.

Garland drain of appropriate size, gradient and length shall be constructed (as applicable) for
both mine pit and for Wwaste dump and sump capacity shall be designed keeping 50% safety
nrainfall {based on 50 years data) and maximum discharge in

allow proper settling of siit material. Sedimentation pits shall be constructed at thé%ccrnerswof
the garland drains and de-silted at regular intervals, - : @
Ground water in the core zone shal

I be regularly monitored for contaminatiori:”q’?fd-dgplgtibn due
to mining activity and records maintained. The monitoring data shall"be submitted to the
regional office of the Ministry regularly. Further, monitoring points shall be located between the
mine and drainage in the direction of flow of ground water shall be set up and records
maintained. '

her public amenities located

nearest to sources of dust and records submitted to the Regional

Office of the Ministry.

Occupational health and éafety measures for-the workers including identi
health hazards, training on malaria--‘g\r_f_agj_ication‘b_;H[\_{_;’and health effects on exposure to mineral
dust etc. shall be carried out. The:compan 1all-engage a full time qualified doctor who is

fication of work related

, € dert; it less) shall be conducted
followed by.=tollow»:upgaction;;@herever required, -

Top soil (if a,ny)_and?solid{::v\'ié‘gté shall .besgéxtiggkegi properly with proper slope and adequate

kfilling (wherever applicable) for reclamation and

ion. ofvmined oui ilshall ‘be separately stacked for utilization later for
reclamation and shall.not be stacked along with over burden ; :

Over burden (OB).shall be stacked at earmarked dump site(s)-only afid shall not-be kept active
for long period. The maximum height o

f-the dump shall not exceed:30 m, e_é"qﬁ stage shall
preferably be of 10-m and;overall slope of the dump-shall not exceed 28°, The OB dump shall be
backfilled, The OB dumps shall be scientifically vegetated with suitable native species to.prevent

erosion-and surface run off. ‘Monitoring and management of rehabilitated areé_s%hali"continue

until the vegetation becomes self-sustaining. Compliance status shall be submitted to the
Ministry of Environment & Forests on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as
Indian Bureau of Mines / other Competent Authority. -
Adequate plantation shall be raised in the ML area,\haul roads, Ol-3 du_m.p sites etti. Green belt
development shall be carried out considering CPCB guidelines Alncludm‘g selection of plant
species and in consultation with the local-DFO / Agriculture Department. Herbs and shrubs shall

.

per the mining scheme approved by
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30.

31,

32,

33,

34.

35.

36.

37.

38.

39.

40,

41.

42.

476

X Area-1.87 Acres
E.C. for proposed Sand Stone Minlng at Gata No-7407 Kz, Village-Billl Markundi, Tehsll-Robertsgan), Sariebhadra, U.P {Leased Are )

also form a part of afforestation programme besides tree plantation. The density of the trees
shall not be less'than 2500 plants per ha. The company shall involve local PeoPle_W'th the help of
self help group for plantation programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional Office of the
Ministry every year. o,
Regular monitoring of ground water level and quality shall be carried out by establishing a
network of existing wells and constructing new piezometers during-the mining operation. The
monitoring. shall be carried out four times in a year — pre-monsoon {April-May), monsoon
(August), post-monsaon (November) and winter (January) and the data thus collected shall be
regularly sent to MoEF, Central Ground Water Authority and Regional Director, Central Ground
Water Board,

Adequate air monitoring stations shall be installed in areas of human habitations near the mine
and the results of ambient air quality shall be maintained and regularly submitted to the
Regional Office of the Ministry. The monitored data for criteria pollutants shall be regularly
uploaded on the company’s website and also displayed at project site.

The waste water from the mine shall-be treated to conform to the prescribe standards before
dischg{(gjng,lig to the naty ral stream. The discharged water from.the Tailing Dam (if any) shall be
regularly:monit ‘rgd.andéar_eport_»submittedrtO'the’zRO. Ministry of Envifohimént & Forests and the

i

State Pollutj ontro} Board. .
Vehicular emissions shall be kept under control and regularly ‘monitored: “Vehicles used for
transportation of ores and others shall have valid permissions as prescribed-uiider Central Motor
Vehicle Rules, 1989 and its amendments. Transportation of ore shall be dones6nly during day
time, The vehicles transporting ores. shall be covered with a tarpaulin ‘or other suitable
enclosures so-that no dust particles/fine matters escape during-the course of transportation. No
overloading of ores for transportation shall be- committed. The trucks transporting ore shall not
pass through wild life sanctuary.

Prior permission from the Competent Authority shall be obtained forextraction of ground water,
if any. ‘

Action plan for implementation with respect - to - suggestions/improvements - and
recommendations made during public consultation/hearing (as applicable) shall be submitted to
the Ministry and the State Govt. within:six months.

A final mine closure plan, along with details-of‘Corpus.Fund, shall be submitted (if applicable) to
the RO. Ministry of Environment & Forests & SEIAA UP, 5 years in'advance of final mine closure
for approval.

Solid waste material viz, gutkha rappers, plastic bags, glasses.etc, to be generated-during project
activity will be separately stored in bins and managed as per Solid Waste Management rules.
Issues raised during public hearing must be strictly complied during operation phase.

Project proponent should maintain a register for information on (a) Quantity of material
excavated/collected (b) manpower and (c) Number of Trucks deployed for transportation of
minerg per day. | e

ries a clearancetfromithie Nationial
W ! has riot-been earmarked. :
Project does not fall under any buffer zone of no-development:as declared /identified under any
law. Lo e R

33% Green belt development shall:be carried out consideringiCPCB guidelines including selection
of plant species and in consultation with the local:DFO /iAgriculture Department. Herbs and
shrubs shall also form a part-of afforestation programme besides tree plantation. The company
shall involve local people for plantation programme. Details -of year wise afforestation
programme including rehabilitation of mined out area shall be submitted to the Regional Office,
MOoEF, Gol, Lucknow every year. _

The finished products will be boulder-and khanda. No further processing of stone blast/Gitti will
be done at site and the mining will be done manually.
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d Area-1.87 Acres)
E.C1or proposed sund stons MINIOE ot Gata No:7407 Ke, Viage-Bill Markund) TeslhRobertsgan, Sonebhadra, U.P.(leased Ared t
43, - \ . namite to
3 ;:e Permission wil| have to be taken from DM before blasting the mine, amount of dy
" used and time of blast to pe announced as per provision in the rules.
. Plantatlon of spe

45, Proviei Species of trees like-babool, shoe babool and awla is to be done.
vIsion of first aid is to be made and all the labors should be insured. .
zone as 0? ar? aIsQ directed to ensure that the proposed site is not a pfart of any no-dgv?lopns";:"
aUtomatic T—lqulred/ Prescribed/identified under law. In case of violation, this permission ed
site, thi 2y .defem to be. cancelled. Also, in the event of any dispute on ownership of the propos
+ LNIS permissign shall automatically. deem to be cancelled. , -
& ¢ ont-:c}:le a?OVe CO{lditions will-bg enforced inter-alia, under the provisions of th.e Watgr (Prevent)on
Environme 2 PO"uth‘)n) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, th.e
amendm Nt (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
tants and rules made there.under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.
The pr

3 Ofect proponent will have to submit approved plans and proposals incorporating the
condlt;gns specified in the qui(onmental Clearance within 03 months of issuance of this clearance.

_ The. SEIAA/MoEF , eserves the fight: to revokie the Environmental clearance, ‘if. conditions
stipulated are not implemmeénted to the satisfaction: 5f SEIAA/MOEF: SEIAA niay impose”additional
environmental conditions or modify the existing ones, if necessary. '
This is to request you to take furt :
. Notific '

ation No. S.0. 1533(E).dated 14-09-2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Encl: as above

her necessary action in matter as per provision of Gazette

(3. S. Yadav)

A Member Secretary, SEIAA
No. /Pgrva/SEAC/2146/JDCA(S)/2014 Dated: As above

Copy for information and necessary.action to:

The Principal Secretary, Environment, U.p. Govt;, Lucknow.
-Advisar; IA Division, Ministry of Environment, Forests & Climate Change,
Paryavaran;Bhawan, Jor Bagh Road, Aliganj, New Delhi,
Chief Conservator, Ministry of Environment & Forests,
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-
‘Khand, Gomti Nagar, Lucknow.

Govt. of India, Indira
Regional Office (Central Region},

12V, Paryavaran Bhawan, Vibhuti

5. ‘District Magistrate, Sonebhadra, U.P. ,
6. Director, Geology and Mining, Govt. of U.P.
7. Deputy Director, Regional Office, Environment Directorate, Varanasi.
- 8. Copy for Web Updation/Guard File. i
3 Lo - 3 fos 7
(Dr.R.K. Sardana):
Director (I/c)/Secretary SEAC
‘ : Directorate of Environment, U.P,
ENVISVCAVEASEAC ALLASEAC - £C Lettees Stone Mining\2146 « EC Letrer Sand Stone doex

oo Glpy
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ANNEXURE-R-C|

Chief Justice's Court CI;

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 11225 of
2016

Petitioner :- Praveen Kumar Pandey

Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Raghavendra Sharan Tiwari
Counsel for Respondent :- C.S.C.

Hon'ble Dr. Dhananjava Yeshwant Chandrachud,Chief Justice
Hon'ble Yashwant Varma,J.

The learned Standing Counsel has placed on the record the

instructions received by him. A lease has been granted to
the fifth respondent on 24 July 2015 for carrying out the
mining of minor minerals in an area admeasuring 1.87
acres in Araji No. 7407Ka. The grievance is that the area
in respect of which the mining lease has been executed is
within hundred meters of a reserved forest. At this stage,
all that has been stated is that the Divisional Forest Officer
has granted his no objection on 21 August 2010.

Prima facie, at this stage, the grant of a mining lease
would appear contrary to the directions which have been
issued by the Supreme Cowrt in T N Godavarman
Thirumulpad v. Union of India, (2010) 13 SCC 740. The
area where mining has been permitted is stated to be
within hundred meters of a reserved forest.

Hence, while issuing notice to the fifth respondent, we are

of the view that an ad-interim order of restraint would be
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required.

Hence, notice shall issue to the fifth respondent, returnable

on 11 May 2016.

In the meantime, the fifth respondent is restrained from
carrying out any excavation or mining activities on the
strength of the lease dated 24 July 2015. The Collector and
District Magistrate, Sonbhadra and the Mining Officer are

directed to ensure strict compliance of these directions.

Order Date :- 6.4.2016
RK

(Yashwant Varma, J) (DrD Y Chandrachud, CJ)
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Neutral Citation No. - 2019:AHC:203912-DB
Chief Justice's Court

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 11225
of 2016

Petitioner :- Praveen Kumar Pandey

Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Raghavendra Sharan Tiwari
Counsel for Respondent :- C.S.C., Birendra Singh, Sarvesh
Singh, Suresh C. Dwivedi

Hon'ble Govind Mathur,Chief Justice
Hon'ble Dr. Yogendra Kumar Srivastava,J.

Claiming himself to be a social worker the petitioner has
preferred this petition to have an appropriate writ, order or
direction to the respondents (except respondent no.5) to take
appropriate and necessary action in the matter of alleged

arbitrary renewal of mining lease in favour of respondent no.5.

As per the petitioner, the mining lease in question has been
executed over a plot situate within a radius of 100 metres from

a reserved forest and that is in violation of the applicable rules.

A Coordinate Bench of this Court by an order dated 06.04.2016
restrained the respondent no.5 from excavating the mineral
from the mines in question that was renewed in accordance with

the U.P. Miner Mineral (Concession) Rules, 1963.

A supplementary counter affidavit has been filed on behalf of
respondent no.5, Sri Suresh Chandra Giri, the mining lease
holder. Alongwith the affidavit a copy of the order dated
23.06.2018 passed by the Regional Forrest Officer, Obra Forest
Range, Obra-Sonbhadra is placed on record.

As per the order aforesaid after holding an enquiry it was
noticed that the proposed mining area which is subject matter of
the instant petition for writ is situate beyond 100 metres from

the forest area.
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In view of the finding aforesaid the claim made by the
petitioner has lost its foundation and as such nothing survives in

the matter for adjudication.

Accordingly, this petition for writ is dismissed with costs of
Rs.11,000/- that is to be deposited by the petitioner with the
Uttar Pradesh State Legal Services Authority, Lucknow within a

period of one month from today.

In the event of failure of depositing the costs in the tune
aforesaid the Uttar Pradesh State Legal Services Authority,
Lucknow shall be at liberty to initiate proceedings to recover

the same as the arrears of land revenue.

Order Date :- 5.12.2019
Shahroz
(Govind Mathur,C.J.)

(Dr. Y.K. Srivastava,J.)

(Toue G
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= UTTAR PRADESH POLLUTION CONTROL BOARD

N\ ey
"“#‘%‘@gﬁﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
T
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 11/02/2022
148298/UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/202
2
To,

Shri SURESH CHANDRA GIRI

M/s SHRI SURESH CHANDRA GIRI (DOLO STONE)

GATA NO. 7407 KA, VILLAGE-BILLI MARKUNDI, TEHSIL-ROBERTSGANJ, DISTRICT-
SONBHADRA,SONBHADRA,231216

SONBHADRA

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHRI SURESH CHANDRA GIRI (DOLO STONE)

Reference Application No. 14830632 Dated : 11/02/2022

1. With reference to the application for consent for emission of air poilutants from the plant of M/s
SHRI SURESH CHANDRA GIRI (DOLO STONE). under Air Act 1981. it is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 10/02/2022 to 3 1/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

. . S . . . v Digitally signed b
This consent is being issued with the permission of competent authority . AJAY Aﬁw KSM?\R ’

KUMAR SHARMA
Date: 2022.02.11

SHARMA 20:25:45 +05'30"
For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, UPPCB, Sonhadra with direction to send the compliance report of CTO

conditions on quarterly basis. Digitally signed b
_ igitally signed by
AJAY KUMAR g o cmian sparw

Chief Environmenta, Qfficer (circle-2)

SHARMA Date: 2022.02.71

20:26:40 +05'30'




3(a)
3(b)

3(c)

U.P. Pollutﬂ.)nsémtr(ﬂ Board

Dated : 11/02/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-4000 Cu Meter/Year.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks. \

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source '
1 Dust emission| . Particulate water
1during manual Matter sprinkling
mining, system and
transportation. Green Belt for
and controlling
loading/unloa dust emission.
ding of dolo
Stone .

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 Particulate Matter | Ambient Air Standard
as per E(P) Act 1986.

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory . ‘

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1. This consent is valid for production of Dﬁ?&%ne—élOOO Cu Meter/Year by opencast and semi

- mechanized mining in 1.87 Acre leased area at Arazi No. 7407Ka Village-Billi Markundi, Tehsil-
Robertsganj, District-Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter no. '
1756/Parya/SEAC/2146/TDCA/2014 dated 10.11.2014 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.
6. The transportation of the materials and blasting shall be limited to day hours time only.
7. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.
8. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board. _
9. All trucks, tractors used in transportation of dolo stone shall be covered by canvas sheet to prevent
dust emission. '
10. The dust suppression measures like water spraying will be done on the haul roads and working
areas.
11. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
1112. Solid waste should be disposed in such manner, so-that no water, air and soil pollution takes
place.
13. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
14. Consent fees if revised, shall be payable by industry from the date of its applicability.
15. Industry shall comply with the relevant provisions of Environmental Laws. _
16. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Digitally signed by
Issued with the permission of competent authority . AJAY KUMAR AJAY KGM AR SHARN
Date: 2022.02.11

For and on beha%";lf .RP.'\I/"ollutian CERFoIBs2PE0"

Chief Environmental Officer (circle-2)
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N UTTAR PRADESH POLLUTION CONTROL BOARD

Bl o . . .

*2‘%?%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 11/02/2022

148300/UPPCB/Sonebhadra(UPPCBRO)/CTO/w

ater/SONBHADRA/2022 '

To,

Shri SURESH CHANDRA GIRI

M/s SHRI SURESH CHANDRA.GIRI (DOLO STONE)

GATA NO. 7407 KA, VILLAGE-BILLI MARKUNDI, TEHSIL-ROBERTSGANYJ, DISTRICT-
SONBHADRA,SONBHADRA,231216 '

SONBHADRA

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHRI SURESH CHANDRA GIRI DOLO

STONE)
Reference Application No :14830684 Dated :11/02/2022
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHRI SURESH CHANDRA
GIRI (DOLO STONE) is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 10/02/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . A _J AY

For and on behalf of UPS’HIA]R]M y 10l B35 051301
& R

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Sonhadra with direction to send the compliance report of CTO
conditions on quarterly basis. : P

Digitally signed

. Dite:2022.02.11

 Digitally signed by
AJAY KUMAR ajay kUMAR sHARMA

20:30:39 +05'30'

Sf'hleAﬁnM?_l\ment?l (Ffz=20dpdie2)
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SHRI SURESH CHANDRA GIRI (DOLO STONE) vide

Consent Order No. 14830684/ Water Dated : 11/02/2022

4(2)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-4000 Cu Meter/Year.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge K1./day discharge point

1 Domestic 2.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain . - '

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No | Parameter | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . - :

Industrial Effulant
S.No l Parameter ' Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. This consent is valid for production of Dolo Stone-4000 Cu Meter/Year by opencast and semi
mechanized mining in 1.87 Acre leased area at Arazi No. 7407Ka Village-Billi Markundi, Tehsil-
‘Robertsganj, District-Sonbhadra. -
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter no.
1756/Parya/SEAC/2146/JDCA/2014 dated 10.11.2014 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from UPGWA. : '
6. Rain water harvesting system shall be provided to recharge the ground water.
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.
9. The domestic effluent shall be treated through septic tank/soak pit or mobile toilet. Industry shall
maintain ZLD.
10. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
11. Washing process of minerals shall not be permitted.
12. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
13. Consent fees if revised, shall be payable by industry from the date of its applicability.
14. Industry shall comply with the relevant provisions of Environmental Laws.
15. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.
5. Digitally signed b
Issued with the permission of competent authority . A J AY KU M AR A JiY Kl)j MiR SH A);?M A

4 _Date:2022.02.11
For and OSHABM.APO‘]%EﬁiOIQ@qul Bogrdy

Chief Environmental Officer (circle-2)

™ o)
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I [7ef RXTTHIT FEITIET
NIinistry of Labour & Emiployment
RRIYET wRETY FroviBraE errerer
Directorate-General of iines Safety

INO: 515762|NZ|Varanasi Region|Perm|2021]206125 Varanasi, Date: 12/01/2022

e Ao XU Re- R\,
T R&T Few® ]
IRIUT &, TRIUNET |
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HUTT IURIHKT AT TR 3P ATATZ 3MTdG SEoslo: 206125, & 16.12.2021 B Tefid & |

3{TUeh Hide U2l H 1 718 TMeRT & YR TR [Avgas] o7 sfaaic Bd 59 99 R fIaR fear mn g |
#, uifdes @ RfTm, 1961 & T 34(6) % Susdl & e qor @F Fdes o T GRar
HelHeReP & ¥ H Hi eI 8) & Tad Al BT Tar #5303k W Hffaw, 1952 31 4Rt

_6(1) & AT g8 EH FRte® @ T YRaT TR & T H UeIiid 8) §RT Uad e $
YR R oft 59 U1 S, @H HEHAT YHUL-UT YRP &1 i I a7 [ ot foeir
ARPUST TR W (RIS Ho 7407, &o-0.40 THS) | fai® 11.01.2023 T B @y & oy
R Tl IR TS & ©U & R 331 & [l Wifdiepd el B

1. No underground working shall be made.
2. Employment of work persons in the mine shall not exceed 75 in all.
3. Work in the mines shall be done during day light hours only.
4. No deep-hole blasting shall be done in the mine, only 32 mm diameter hole shall be drilled for
carrying out blasting operation in the mine.
5.No Heavy Earth Moving Machinery (Excavator/back-hoe etc.) shall be used in mine in
connection with the excavation, without obtaining permission from this Directorate.
6. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise.
. A Mining Mate shall exercise personal supervision of operations connected with mining.
. A blaster duly appointed by the owner shall conduct blasting operations as required by the provisions
of Regulation 160 of the Metalliferous Mines Regulations, 1961.

o~

htips:/fapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=MhNWsZ4ayuxV%2btSDJB%2fBZ...  1/2
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9. This permission shall be deemed to have g]&éd, if any of the condition subject to which this

permission has been granted, is violated or not complied with.

10. The above permission may be amended or withdrawn at any time if considered necessary in the
interest of safety.

11. This authorization is being issued without prejudice to any other provisions of the law which may be
or may become applicable at any time.

12. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A)
& (1B) of the Metalliferous Mines Regulation, 1961 for strict compliance.

Your Faithfully

/»Q-//j“

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

((Sua Gy )

https:/fapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft ?2q=MhNWsZ4ayuxV%2btSDJB%2BZ... 2/2
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VAKALATNAMA
BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION NO. ™99 OF 2023

INRe: - ,?
\ \\(\%_A%OJ/AA Plaintiffs/Appellant/Petitioner/ Applicant
Versus
V0T £ o>,

KNOW ALL to whom these present shall come that IWe ... .| R JeeVK]\AW\C\n_ ..... S.‘m@ﬂmc&the

pidaly it Defendants/Respondent/Accused

abovenamed.........\.\ ’_\? ..................................................................... do hereby appoint.

SHARAD CHAUHAN, UTKARSH SHARMA, ADVOCATE-ON-RECORD

ENROL NO. D/4297/2014

CHAMBER NO. 203, M.C SETALVAD CHAMBERS BLOCK, SUPREME BLOCK, SUPREME COURT OF INDA
8510052778

(herein after called the advocates) to be my/our Advocate in the above-noted case authorize them :-
e To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and
also in the appellate Court including High Court subject to payment of fees separately for each court by me/us.

o To sign file verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal compromise
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the saif

its stages subjects to payment of fees for each stage.
o Tofill and take back documents to admit and/or deny the documents of opposite party.

e To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touchirj
manner relating to the said case.

e To take execution proceedings.

e The deposit draw and receive money cheques, cash and grant receipts hereof and to do all other acts and things wi :
necessary to be done for the progress and in the course of the prosecution of the said case.

e To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred upon the
Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our -
own acts, as if done by me/us to all intents and purpose.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our
own acts, as if done by me/us to all intents and purposes.

And |/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings and will inform the Advocate for
appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said case. The
adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself.

And |/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate
remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only
for the above case and above Court. I/We hereby agree that once the fees is paid. I/We will not be entitled for the refund of the same in
any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF |/We do hereunto set my/our hand to these present the contents of which have been understood by me/us on

TR b o S sl B 28th ... payof. AUQUSL.......20244

Accepted subject to terms of fees.

Ueomd Thomnma_
- ST FA QI

SHAR}f«DI\D/ OCCl;\lTAUHAN
£ CLIENT
SUPREME COURT
Advocate Chamber-203, M.C. Se?a’l:vg:los’,l\oek
Suprem CBhfth?ndDasﬁRoag
e Court of India, New Dethi-11
Mobile 8510052778 i




498

VAKALATNAMA
BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION NO.7 A9 OF 20273

INRe: - Q
\Wisha ﬁOV\_& Plaintiffs/Appellant/Petitioner/ Applicant

Q Versus
U'O —: & Oj‘é Defendants/Respondent/Accused

KNOW ALL to whom these present shall come that I/We ..... SUS\OF{D\/;C\AQ'V\&TLCX ....... ‘U‘u. ....... the
abovenamed.%%%&i%’k . NO» el \ C\ ........................... do hereby appoint.

SHARAD CHAUHAN, UTKARSH SHARMA, ADVOCATE-ON-RECORD

ENROL NO. D/4297/2014

CHAMBER NO. 203, M.C SETALVAD CHAMBERS BLOCK, SUPREME BLOCK, SUPREME COURT OF INDA
8510052778

(herein after called the advocates) to be my/our Advocate in the above-noted case authorize them :-

e To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and
also in the appellate Court including High Court subject to payment of fees separately for each court by me/us.

¢ Tosign file verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal compromise
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the said case in all
its stages subjects to payment of fees for each stage.

e Tofill and take back documents to admit and/or deny the documents of opposite party.

e To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case.

e To take execution proceedings.

e The deposit draw and receive money cheques, cash and grant receipts hereof and to do all other acts and thing;

necessary to be done for the progress and in the course of the prosecution of the said case.

e To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby cor

Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 5
And |/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the n
own acts, as if done by me/us to all intents and purpose.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the n
own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings and will inform t
appearance when the case is called.

adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself.

And I/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate
remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only
for the above case and above Court. I/We hereby agree that once the fees is paid. I/We will not be entitled for the refund of the same in
any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these present the contents of which have been understood by me/us on

e 28th ... payof... AUQUST. . 2024

Accepted subject to terms of fees.

Ukkasdr Sresimg_
/ ‘ e

a6 &

SHARAD CHAUHAN
suprepEYSCATE
OF IN
Advocate Chamber-203, M.C. Setaiva Biock
Bhagwan Das Road
Supreme Court of India, New Delhi-110001

Mobile 8510052778




